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1t STHTART < JIY HAT SN, U9 BTl DT FHY WA 3Tl

2 YEAR AT Thdl : T TR 18 A1 b1 1Tl 39 ) A" o) gR) "
HTRIHH & dad YR TATST & IMMTH, ATHINTG R e1ore. .

1t SUHTART @ AR /AT ST, U9 BTl W 3Tl The House stands adjourned il
2.00 p.m.

[Answers to Starred and Un-starred Questions (Both in English and Hindi) are
available as Part-1 to this Debate, published electronically on the Rajya Sabha website

under the link https ://rajyasabha.nic.in/Debates/OfficialDebatesDateWise |

The House then adjourned for lunch at one of the clock.

The House reassembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT BILLS

*The Appropriation Bill, 2022
and
*The Finance Bill, 2022

MR. DEPUTY CHAIRMAN: The Appropriation Bill, 2022 and the Finance Bill, 2022, to
be discussed together.

Shrimati Nirmala Sitharaman, to move Motions for consideration of the
following Bills: (a) The Appropriation Bill, 2022, and (b) The Finance Bill, 2022.

THE MINISTER OF FINANCE; AND THE MINISTER OF CORPORATE AFFAIRS
(SHRIMATI NIRMALA SITHARAMAN): Sir, | move:

"That the Bill to authorise payment and appropriation of certain sums from and out of
the Consolidated Fund of India for the services of the financial year 2022-23, as
passed by Lok Sabha, be taken into consideration. "

* Discussed together.
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SHRIMATI NIRMALA SITHARAMAN: Sir, | also move:

"That the Bill to give effect to the financial proposals of the Central Government for
the financial year 2022-23, as passed by Lok Sabha, be taken
into consideration."

The questions were proposed.

MR. DEPUTY CHAIRMAN: The Motions for consideration of the Appropriation Bill,
2022 and the Finance Bill, 2022 are now open for discussion. oY orRpRaE M %c_vl, 3y
JTUHT HIYUT 3TRY I

it wiftpRie MiXe (FoRTa) : A SUFHIRT ARIGY, 3MUdT 98d-9gd egdTs &
39 31 39 w0 R oA e @ &1 s/awR T 81 #A8IY, 7R i & Bis
T qE IEH TS T, aﬁa—s’vﬁmﬁaélﬁmaﬁﬁww%ﬂmﬁw
gdhIdhdd IGAT ATBdl §l 9 BIg9 [ & SINY SRINGE ¢, SeeIINdT Cad,
HECH SYCIST MG B ST I TRBR ADR 3ATg &, {1 ITD! &M F 3@ 8l 3R
HE B, Al H I8 B {6 A= | I8 IAAT ST 2 fh g8 TRBR Bl =gy
T Bl It is the duty of the Government to build a bridge between haves and have-
nots. FTH% I 98 2 31X TS U1 A © 1 forreh o1 38 Al 7181 8, I96 a1 A
A T BT B 9 WRDR BT 81 ARYI 3R I8 B Bl I & IhdT 8, Al 98
goic W Bl Gahdll &, BIg-d [de1 A 81 Aoball 1 G G & A1 I8 Hel IS <8 o (b
BIsY fad & I8 S ST TR AT faT H30 Sft ofv a1rs &, 98 d1 I8 Sl
& 19 & N9 P 3R TERT FATCIT| SUFHTIRT HB IS, $AY BIIST 81 BT

HEIGd, HRIAT DI ABMRI TS, 9gd AN o SHB! ST, IRAR H Hel 7 Bl
ST BT ST A1 98 & MR 8% il &1 goic T [Tt g3l §1 3117 Q97 BT goic Q|
g, T H I8 w1 Aredl § {F 3717 IH &R &1 goic W 3/a9y Rayl X B & I
goic | faadhd o 21 § 3@ 8T A7 f 31U 59 WReR ¥ BIfds-19 & Afehd dicie
H SR BT BIIET o1 BT JUISTd bR A & - § $9ahT W Bl g1 H Ryb
fepfeRIsH &1 &1, IE 318! a1d & 3R H g1 W BRel §, cifhT Il AR I8
I qo-yo o | 59 fha et e ?

A SUGHMRT HEIed, H S &7 o1 gor gan o1, 79 o 99 WRaR A
BIRIHT bl Teb JATIGT Al §Y AP R [-TebTell AT fdh SR DRI A fhdl ot 9o B,
Tl SN 4 G B9 e S0 | was happy, 59 @1 o b § e+ & 9= 9347 Sft,
ot w301 Sft 3R ARSI Bl 9418 M, <ifh=T Tarl 81 @1 g3t fb oo &1 =l § a8
APpoR faagl 81 11 3R DRIATH g1+ S 418 &, 7 aRar 7 b 591 a<h
OIRT &, FTH 9gd AR U491 @ {1 2, M IW U9 5 I §hR o) a1 3y
9 T & % AREHd TicHe & $B o dMthed oI UG A1 a1 {9 Favd &
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SHH B &1 AR &1 ST 7T &1 ORI SRBR 1 dl $8 a7 a1 fb Rk 10
BSIR AN DI 81 DRI A I §s ©, llh GUIH BIc 7 519 Bl b rae! Sa1-rad
BEI TS ©, 31T 34 ATS] S BINIY, 59 Uh [ b A1 GoH DIC o Bl [d §9 aRe
9 Y fSeed AR A1 ARBR DI IRWGTS B & 918 Ig WIBR AT Ul b ok
H ST ARI AR T DRIAT DI aois A Jog T o 317 $H SRT IR F R

319 Teh BT W ATST &d & 0 SN B1Y I IHA SITGT BIF o &l Finance Bill H
non-availability of illegal expenditure under IT Act, under Section 37, 39 3@ BCIN
PR AR &1 S 2, PO DIl bl § AT g [ MY B, G1 fGahd 781 §, T 3R
Pl IR doctors DI conference Eﬁ"ﬂ, Pl IR doctors @I ﬁs‘ convention EﬁTﬂ, 3T
dd 1 ST BIaeT fiear 91, 99 31U travel, hospitality and conferences @1
ﬁl‘cﬁlﬂﬁ'ﬂT%\' - 314 gift CARECARACG] dled %\;, | have no problem. Hﬁﬁ doctors I
DI B $T SIG] AIA § T8l 8, 3T I (49 & 39 BIIS H A a1 I3 &,
| have no problem. But, if we put our heads together, RIS DY 31ct9|$§ IRCASGI]
g, 3R doctors ®al conference H SITUI, AT IS, YT TRIUTRUH ATSIT BT Al
SAY AfSHA AEH B BRIGT o1 & e 21 Y 39 W YAaR I fb
travel, hospitality and conferences I 3T ?Rﬁ I Bcl ﬁﬁrﬁf IR IABT benefit 3T
Y% IRGY, Ig H AT STRY SIRET BRAT <8 g

There is no change in basic tax. 34 JTg Eﬁﬁl@ﬂ, 377 fo= 7 31y QYN Jod
2, 3T Sl TRBR H 93 &, H I a<h b I 131 b HIYUT Gxg &1 AT, °T8 GuH
TR oIt ﬁ, dl% BT STeall off ﬁ, d Eb%?f Y fh We are a developing country IR
developing countries i price dodl Bl dedl %\r, PV T PY Bl %\'Sﬁ?s?:ﬁﬁvl(f individual
Income-Tax slab &YX el del ﬂT%QI MY HH I HF S party in power %\r, SRS
manifesto ®1 &I S -3 manifesto § ¥ wad 93[, JITST 319+ manifesto I 31T ﬁ@_\%’
8 ©1 H 3MTUeh! g1 A8l § [ U manifesto DI 3T G AT, IHH ATYH &1
HET T dI T fodhd 81 T5? 98 B Ul I 87 98 98 Fll 8, o9 dRAT §
I SYTGT B A (b1 g1 d AfdT HRA dTel I oI &, S 31U+T g-hH fouT T8
ADBd ©, D! ekl 31Tl &, Tl tax deduction at source B SITAT &, 981 IR SIHT S
BT UAT BICT ST 81 S AT B, 39 middle-class & ATl B AT BT o BT
TE | &, 39 914 BT 31 9gd ol &< Bl

Definition of tax and surcharges-GJTq%[ g4 Finance BiIll H tax ® e 4
surcharge BT Wt o foram B 3R cess Y of foTIT 81 Tax includes any surcharge, any
cess-TE U SIHIM dae ¥ U dgd T1 3R 39 hdsl W W BT 8, Radh!
appeals 31T pending g1 39 Finance Bill § ST Amendment oY 3 %, this
Amendment has a retrospective applicability from the Assessment Year 2005-06,
3?1?5( T Eﬁ"ﬂ? RS 3?1%5 CISERIl against _§’ fF tax structure H BT ¥t
retrospective effect J AT flT%QI SN ﬂ?{ PY DIH %\', ¥ 39 Y Xel Y;{, W I
TR /T %\', ﬂ—sﬁ qdr %, 3ITY retrospective effect 3| PO T ST I & al 39 Udh
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9gd 991 IHA BIdl 2l 3T 9 DI definition | &I A1l ST AR §, S pending
cases IR T 3R BT, ST H 3MMYh STRY o<y H3iT ST I SRS HRAT =T8T § b
39 IR ST bR 3 |

AT SYFITafT 98iey, fod #31 Sff 9R-9R U die wedl & & I,
ST & 32 T A DRI BTl H Cad FGIT, MY AT Iheh A1 b H < 7]
JGIATI I8 IR-IR HET Sl §1 H 3T SINT Ig HE1 18l g (b 9 32 Q2 o
DRI BT H 3 ANRDI B b1 7ag DI AT, RIT I8 B4l MU <@ 87 A o
TN A 1 DY 81 T R 32 <M BT 91 BT 8, A S < P AN A 91 DY 8
IR Bl [ S9 AlHSST o1, IR AT AlCd d8 o1, A WBR - JsI a1 U=
T 1o q=1 g 1o 1 U1 Uerd 18] gafl fob #RT RISHIR T8l 9 X8l &, W_T 987 dg
21 H S HHTT AT, ST U1 I3 ARBR A [SAT Bl 3R DIs BRI B drell T Hal
feapd | o1, A1 99 Q2 5 S YR 7eQ DIl IBid ¢ o, ol fhad forar?
fhT B9 1 Sl BRA &1 F S ofd & S [Qdbdde @l 9 3R < § 99 99
Wiﬁ,Wshelteréﬁiﬁmmﬁglamﬁwmﬁgl
I oIy &H SITGT B B DI STH-d T8l 2

-1 U H81ed, Ueiel 3R SioTel UR Finance Bill § ¥ ST provisions
PR 37T B, H 3Tk SIRY Petroleum Planning & Analysis Cell, ST AR IRBR BT
3l %, ISP 31°I<b$l' & YR IR g1 aﬂ;ﬁﬂ, P otherwise A aﬁjﬂ fb Opposition
arel o ad] T gTd B %I ﬁﬂ??b—l_\’%ﬁﬁ document, Petroleum Planning & Analysis
Cell =T U website TR I figures TS &, I781 P AER W Hadl § [$ Central
Exchequer H 3MUhT fehd=T contribution petroleum sector BT IR A /AT FIRT A
ARBR 2AT1 2014-15 H excise I 1,72,065 BRI SUYY AT A1 H FHS Febell § (b ATS!-
Igd 7ETs Hl el B, I AST-9gd 9¢ FhdT 7, H FH FhdT g, U= 3777 o F1
Bl T ATST T, 2014-15 | TT 1,72,065 HRIS BUY T, you have increased it 3R
2020-21 ¥ AU 4,55,069 BIIS BUT excise b - TR YT R SioTal 9 folv 81 3R
3T 2021-22 & TIFI halves ®I W, 3 S MY-3MT AT § ¥ b H 3MuA
Rs. 2,16,000 crores and odd o foTT & 3R THN half # 2,00,000 BHRIS YT 31X oI Bl
3MIeHT AT Bl IUFHIRT HBIGd, H 3D SIRY FHeT aredl g & 98, 2014 § 519
FHRI UPA 1 WRBR Y, T petrol & 30X excise duty 9.20 BUY 2ft 1R SIoTdl & 30
A% 3.46 BUY 21 AT S T& H31 ST BT S1d JoRI & GH31 o, § IH G494 8l
ORI Tt 1 a1 21, 9 3199 H IR-IR AR & & MY T HR I8 81, IR BN
JC A7 HR 931 81 S Y8l A AR WRBR -1 B8 fh T VAT Bl AT HF &Y,
BN PB [l 1 DA b1, T9 S8 BT fb JBRI 4R ARBR P * [5G WRBRI
TR AT BISl|

* Expunged as ordered by the chair.
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ST g HA] S ORI & 93 HA1 o, 99 I8/ 3111 Reble I8 qrd el o
for T TaHC T Bl B Tel B, Rifh Tg e &l fTHTRI F81 8, I8 IRd
HARBR B FTRERT &, T TFATgST STl Bl HH BRI, Rifh 3HD] SATGT [ZwAT A
I 811 I STUT &7 fhaT? UGl & HUR YRS SUST 9.20 T oY, IHD! I
PR 3MMI 18.70 DU B ST, SIS b HUR YIATSS SYCT DI MU 18.34 BUJ B
f&ATl So increase on excise duty of diesel is 531 per cent, M NCRIER sq\cnl PI
-l Wl dal feam ¥ %It Petroleum Planning and Analysis Cell & %, 3 Eﬁ‘é’ W
BR & A ol ol H TSI Aohdll g [ SHBT VT international market & IHUR JMMETRT
2, 9f% & international market % HUR 1R 38T U=dl B, UgIA-SIoTel &9 qieX 9 &
o U=Sd &, I AR < H UST T1 8Id

The average price of crude oil in the last three years is 60.6 US Dollar per
barrel. STdfd UPA Government & Iy ﬁ, 2011-2014 db international market ) crude
oil BT MYh THI I Ha| SATET 8T S THI $IPT € 100 US Dollars | =1 Bt
TE 11, tfeh g9 BT A UgTel 3iR SIsTel & QI Dl 100 BT 3fide] B el 3T,
U8 BhIhd ol H ATYDHI T8 SR I AT feh AN ath H 914 & crude oil BTRE
108 USD per barrel B3I T, I9 &7 BT AIhC NS &RT ATl When the UPA
Government was in power, the price of crude oil was 108 USD per barrel but petrol

and diesel was at Rs.71.41 and Rs.55.49 per litre respectively, which have been now
increased to Rs.98.61 and Rs.89.87. H¥ UMl TMI Ta-HcH & |HI &I
comparison T fean gl

Arere Hifear 7 va wras o1 oY, foren! ot § e T g, et 1 9% T,
ST B o1 I & dice W) HaR", 39 d¥g &I Ud O3 AR {6l 7 9917S gs o, S
31T #7311 81 3ATST 11 & Sl S 9 &, § MYl g Y I @18l § b international
market DT price HT 22 S LPG %\r, international market H ST price del el %\r,
I price HH T3 &1 BHN T H 2012-13, 2013-14 H international market H LPG
Pl price 885.2 USD per metric tonne AT, oifdh=T 3D 3IFT H LPG & 19 Hedl -Ta)
g({ %, gfewr 9w N 21 3MYdh IHT H international market § LPG & ST &Y 8l BY
769.11 USD per metric tonne Bl 7Y &, oifdsd 39+ &1 fHA1? LPG Gas Cylinder, S
%ﬁﬁ THI H 410 B9 BT T, international market ¥ LPG & I BH S\H & EIESE q
3T LPG Gas Cylinder & Y€ I 1,000 ¥ Tb YgaT HI M BT B, T8 3MIb
I 4 BT B, U8 Bl ol

AT STFYTIRT HISd, 9 IR-9R $Bad & (b 89 39 < H pollution BT HH
AT B 3R I8 AR ey & fh &9 green energy Gall promote PN s?TcI"ﬁ ISE
319 AT steps < I8 & 31N 3 RIT steps i, SAD! a0 Wl 37T HRd &

<Ifep=T sraferad &1 2, sraferad I8 ® o Aok UAsll &1 Sil MUl deeH
SCT o1, I YA HH T2 (6T, gicts AT IW 9@ BT HH BTl 9 fhaaT
BTIST BT, RAT ST 3T W TSI Bl JHIC BN, TT 399 AT 59 <9 & 3feX
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T2 DI glel DR DI B DR Y1 ? A fa<q #21 Sif F 3179 SIRY SR &
o SN 5 BIg-d 9l H Aok Aed TR Sl 20 TRAC HR< HecH Ui 2T, your
proposal in this Bill is to increase it 25 per cent. NIRIPEARSIGH HTG?J\C’l %\r, gD HUX
at present, the customs duty is 20 per cent. ﬁﬁq—oﬁsﬁéﬁwwﬁvﬁaﬁsﬁ
SThIST BB 40 TRAT B BT TUITdd 51 8 fosd 2 & < k2 €7 819 Pl fob &6
TP 9 ST DI M I &, SAIY §H T SUTET A B <3| I STaT9 AT,
expected 21 g 3R 3MMUD] 59 YAARIFHE & oY =iy AT FaTfere! 3R ofc¥e 974
&A1Y HH 37 ST W HRAARCIH H AHdT B, $H 910 B Tl H IW §U 84 I8
BT BT

W, ERsl tb‘l?ﬁ?? f9eT 9 rationalization of surcharges &l Udh UISTel AThy
3¢ 21 3T disinvestment of public sector companies, according to Section 79 of the
Income Tax Act BT oThN BTz [l § Teh el ol 3T &1 UfeeTds Tdex &b IR H
R U ISP 91 2, AT I 3T STH-F3THR I8 PR I8 © IT o H B 8 o, H b8
Tel AT ufeetd Adex Uifthe AfHT 781 81 Gadr 8, I8 Afdy siikucs 84 &,
Yifthe MRUCS 21 BIAT B 31T Ufsctes JFex Dl 3N WH R+ Fl O 38 872 39
<3 ¥ 3R §IUUATS YR ORGR & 3N 81 8IdT, a1 Udh BIC A Tid | <felthE
3MIhT g1 IENURT ST HHI T8I g, I§ WRd WRPR b1 4ivdy 2 b
IUFTET BIC Tial § it S <dx 17|

YeTd HRW WRBR Bl UIYFY 2, d1 U Bic i b oy 9 Xefd Jfaar a7 oel
MY Ife 31+ forsl T8 SEUf dl & <31, AT SAHBT YTSASISoIeE &1 SITU, o
TE 3TUT GATHT ST, 98 UIfthe ARUCS BT, 98 AGW RIS HHI T8l sl
31T & §IUATATS &1 9T BTeld $x I8 & 2 UACIYATS &I 4T 8Teld $ I8 &7 3R
YT I YN AR S0 TH-IR gt ST, S SfT%IT 3fuRe &l ©, d it
PR o, 1Y et ST 8RR |1 oud i fiee ft BT 81 a1 9 VAT PR <
H o[c HARIMI IE AT BT Iy &, A1 39 3T bold H g Fad &, A 9
Y &I RIT BT B T2 &2 3MMT HTHYAYS B FHEd 8l & T2 g W) e arex
HBd & (& MY AT H ARY, BIRAT A ATSY AT bl F W A1-Y, JTBN 7 Bls
faamd F81 21 How BSNL will compete with these people ? Wmﬂiﬁﬁﬁ g
b 3T 45Tt 3R 551 § HHfie 981 B, Hifdh I81 SR AT &, dal BRI B,
PR vaTTe RTaT 6 ]2 319 "RS1AT Bl S+ |1, UR SIUHUHUd Bl 9d 73+ &I,
T 2! el gl

HEIGY, H 3T ANV H $8 e W g, [ #T Sl 39 HUR TR Bl g5l
SAFSAT &b A1 H YT T WeH BT g
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£t Gl FAR At ([F8R): AR SUFHTIRT Heled, § TIvge f9d,2022-23
3R BIg=¥ fdef, 2022-23 & Y&l H Flel & oIy WSl g3 g1 311 9 SIeb &1 a9 qd
24 |1, 2020 P! 59 9 H Al o] fbdr 7T 21|

National Disaster Management Act, 2005 %, IHD! invoke fam T ol o
2 |Iell § Q9 Bl Y IRl FHY T lockdown I I[SIRAT UST, ST &b AT HOIGRI I,
% ST haeRAl < 81 T i, ITH! ¢H1 § 98 B -39 71d dlleT TSl
9 HHT $ SR A YR Q¥ DI ORI TSI, TRE-TRE P! dael ol Tl #EIed, 59
lockdown % ReelT T&ift fquer & RN = TR Bl Wb BT YA fhaT, dfh q)
fEgI | Uep Wl T8 Bl oRA1, UG IT < Tl ATl Yeb Wl ARTRD IT HOIGY
lockdown & RIATh TSHI R i 3T

HEIGY, SAD d1G CIDHIBRUT YR BT CIBIHRUN HI Aol ST T 34T
b 181.56 BRIG SIS o1 b &l YRd H hesitancy AT, ART H HLRT AT, olfh STdb b
fR1e  HEl BIs oDl W 8! AT MY Al 95 YA [haT, oAb FHEl Bls
HSD| R eI AT HBIGd, Wik, Foilcls, JAECS FTH, ARG T 3R STHAT H
BSTRT AT vaccination & faRier § Qﬁ‘dﬁ U 3T | Lockdown & faR1e & Wﬁa@' &
3G 40,000 AT TSHI W AR 39D FRAIR HIAT TSI, ATS! TS HRAT TS7|
HeIGd, R JATGRUNY 5 AGT ST T BSR lockdown AT &1 T BIAT 3R o7
aRE A SIBIDHRUN BT BT oM (6T, 3R g8 T8l (BT BIdT, d 39 99 & A< 5
g 181, gfcd 50 TTRG T AR B | EHR W& H3A1 ST 7 45 g IR A &l 74
REEIREE

ITFHIRT ABIGY, fda 1S9, Microsoft & Chief Executive a1 MD &, S78I7
YRT & IR | Hal fb "India has delivered over sixteen crore doses of Covid-19
vaccines to nearly 100 countries. Thanks to Indian manufacturers." 3199 €=aTg faam
a1 el &, ofd AgsMite & CEO f9d Ied 9 ARA & AR 3R
manufacturers ®T g=IaTe fem|

qB8Ied, H lockdown &1 5756 B Y&T Tl 3T HATST & IR H S 8! BTe]
& <X, Freedom Convoy-22, Nill \'ﬂr_vl?fgﬁ'q Ambassador Bridge AT, ST TSI 3R
IMRBT BT ST AT, TBI B truckers T SHDT Th He M I SITGT THI TP ST B
faam 21 fa=1 9@ 12-12 €2 8 991 B 9 T Bifds & Tfqdei T SIHIHR0T Bl
faRIg B | TSI § U BT U7 B T b 981 & mene w3 Bl 9 yRAR
Tfed TS Bl B ITSTd S8 IR ST STl 9819, i ¥l 519 9 truckers &I
vaccination & Rgomd el Wl'a, SIRSRED emergency ST q_\t‘—'?[ | BITST &b
ﬁmﬁ%ﬁm%%vamination%ﬁﬁﬁﬁﬁwmwm?}[,m
W%Wwiﬁemergemyaﬂmﬁl

W, g AT h-TlSl, g8 AT ?IBTCH IfT T g81 Canadian Prime Minister %,
S YRT & <X A <o $ T F W T B I IR d8 w® 9 fh §
IRTYUl TeiHIRYT & |1 g, olfdh STq 37U+ 2 & 37aR ¢ dIell &l s8I gs,
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dl 981 ded & f& I8 X g &Il Bl ﬁaﬁ@ﬁﬁ%\;, %Rﬁfemergency I,
EOTRI AT BT TS B STell & 37X g5 B [ITl HBISd, §9 <3 & YU 31 &
el ST T ST AR AT, T8 ST b1 RO AT fob Dls W1 Afh s UR 81 3774,
feft 7 faxie €1 fean, =g a8 Sa1axvl 81 AT lockdown BTl 89 AH AT dd
Covid-19 &T JaTaer fhar gl

A8IqY, WGR W YSUf™l &I TR I & AR ol I8 8l
§ fquer & |1l | Fael Yo d1edl § [ 3R 19 FeH| dd $9 9 & 80 IRIS
TR 1 5 fdpedl 3ITST it A8 Jud a1 131, d &7 I8 JTST 3R 3R Jreroft &
QT H 7 AT 39 T P 80 BRIS AN & BRI & < TAT? ARG, 34! T 2 o1,
68 BYTR BRIQ BT TS [IART fhIT ST FabT 81 H SMERUNY T H3] il bl g=IaTs
AT A1 6 2 f&=1 vget I ol foran a2 16 9 omret faavor ¢ 781 & forg
3R IQTIT ST ]ET &1 80 BRIS ANl Pl BE HEI b ATS] QI1, Y 80 TR RIS
BUY BT ARTR dIST TS, AT &0 ITD! JeI HI| Jgi A-1g e
AR ST 931 €, B9 Ioic § SHET YL SR b IHD! TR Hdl, offch fhdl
TR Bl Y@ TEl 7% | gF fbdl IRIg b1 g1 T8 i <1 g1 &1 9ad e,
world's largest food security PHRIHH AIBR WRA H R &R I8l 8l Halqd, &4
'qGUT B H' DI 91 DR &1 bl Hbe P QIR bdel HIRT P 20,000 AN bl Bl
evacuate HR BT B &I [T, Ifcth A 18 T & 150 | SATGT ANTRD] Bl Ysh
q T &1 B b1 21 FARI ARBR 1 sb, Ulets, AT, FAaren Ruferdn
I Q2N b1 90 € relief material W & &1 B fhaT 81 HEIGY, SBIMRATT A AR
ISR dde T8l 7, fhe ot 899 50,000 Hifgd € AE 37 &1 T fhar 8189 5
TG SIST IR T g § 3iR 13 T life-saving medicines & 38 & ABIGY, BAR T
BT TSR T Ml HIHR AP Adhe &b SR A IOR BT 5| BH 3 TSI 92 b
1Y #liciep] DI WY el DI 3R 1 billion  dollar I STHI AT BSR DHRIG BUY Bl
credit line AT BT SUATE] hNXTT, dTfeh I8 essential commodities, food, medicines
3MfE AR ¥ WRIE bl 31d qb Pl 2.4 billion dollar AT BRI 16 TR HRIS UY
H SATET DI ATh Hag hiec & HY H §A SNl DI o Bl HM BT 81 7A8IG
fudia aRfIf™l & EIES G 899 record direct tax collection fhaT &, FoTHH
Corporate Tax 3R Income Tax I 31T B Budget Estimate 11.08 ¢lTd W@’ DT T,
ST Revised Estimate ¥ 12.5 g &RIS BT fHAT AT 3R 8 ) TP target A
1 9, 1 B9R RIS BV SITG] IS B b © AR 31 ARG M- 8H Rebls
AUE BT H Bl BRI ARBR 7 13 ARG, 63 BOIR HRIS BV HUT (6T, I8 a9
2020-21 9§ 38 URIT ATGT B, 2019-20 A 36.6 URIC ATGT B 3R g9 2018-19 Bl
pre-pandemic period I 32.7 IR SITET 21 S9HT Adold & b 319 i faerd &l
ST GR-4R g2 W dfle W&l 2

HEIed, TR-IR SIUH] &I =4l il 81 Yad ®I I8 =1d ¢ b g9 Il dob
13 @1, 41 B9R PRIS U SIUHC] WUB B Gb &l Tb ATl H Uiad] gR ga
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1 ¢TI, 30 B9IR RIS P target I 1T AT &1 A Uid HeH W 8, S8t ufaas
§H 1 1, 30 BOIR PRIS BUYY GUT (U 81 ABIGY, Y ol gl I¥ 997 3R AR
TS} & A © i Ui ATl & folT compensation T aTIST T 17 o1, ST
37afe 31 5 Bl g 81 ¥&! 811 TS, 2022 P d1& compensation a1 el 1T &
oY Ue <1 AT 81 A1 BT ARy 1 R BRI DY A SITGT DI JHA 1T
JMRIN I8 BT I MY, B JATTIT? 5 ATl &b foT¥ compensation assure fHT 73T 201
o gfray 14 T=¥e Bt year-on-year growth provide P 3R AT 14 WRAS F B DY
growth %ﬁ"ﬁ, SIEIEKE] gap %, A compensation i provide fopar ST | YR 3
Jg Y1 war o1 T a8 compensation WO F 81 <3 | 3Tl | TUdh Compensation
Fund create fo3aT T3TI BIIAT, U9 FTT, A fgaT, STdoisl MISAT R o T dTol
28 TRIT P HUR cess AT AT - over and above 28 TRUC 3R I I I
GJTQT?[, I Compensation Fund T GT T JAT A ST B &Tf%ﬂ{ﬁ-{[ CAl HTWIT% Gl
SNIEERI GFG[SOUfTEIﬁ compensation period HHIK] 8l NINKIS SIRCIRED IR

SoTe! SR =1 ot foram © o cess B 2026 T a1 fGan 91U, wRd
ERBR A BRI BT H AT DI A bR compensation provide BT 51 fh d9 4
ST U7 9181 T 31 TS} Bl STRavd o, $9feTT Rs. 1.1 lakh crore in the year 2020-21
and Rs.1.59 lakh crore in the year 2021-22; ITT 2.69 TR HRIS BUYY 9 € db
TIHE 3 SISAT 7 A oI ST DI IA8d UgdT BT B (AT 51 T8 AN with
interest ATIT HRAT TSI T ST 2.69 ARG HRIS YU BT A9 8, ST interest
54,000 BRIS BUY BIAT T, AT &H $of 3.23 AR RIS BYAT repay BRI ©, dTI4
BT B SHD ITATAT 2020-21 3R 2021-22 & S arrears &, that is, about Rs.3.16 lakh
crore, 9fh BT 14 WU WY assure DI I, WAl Bifde H WHR 1 Fal &
14 TRYC 1Y <1 G981 &, FAITY 89 Padl 7 IR™C 1Y WATgS BN Il P
I Rs.6,39,000 crore, which includes Rs.3.23 lakh crore as the interest plus the
principal repayment, Sill compensation arrears %, RRE] repay NIl gl ‘ﬁﬁﬂ,
compensation period Pl de T TUT %, SRR IR RUEIRCIES] Eﬁ'fﬁ, g R 6.39 TG
PRIS BUY Bl repay B H B G &I ST 1 TS, 2022 & 918 T5AT Bl (HeT arell
compensation §¢ B ST 3MRIR IT5AT & U f[adhed T B

Rate rationalization & %IK’ HUST g1 §‘s§ %\r, Afh BIfTS & BRI crisis Bl
AT 7, S99 ST &1 Rargst A8! AT S Ahdl 8, Bl o Bl 9T sl Jdhd &
TE T CHRT GG BT SUYTH FHY T8l T, SATY SIIGAC! BISAel Bl $F a1 Bl
o= B3 8T 8IR I8 AR $adl drg SRGR di 81 8 3R ST fo 9 wel foh
P o IS ST o] T a7 fh 89 SMYBT 319 Wl | dhTed HR 14 UR¥C B
ﬁﬂcompensateﬁlﬂ%ﬁ@ﬂiﬁmﬁ,WWWWH&W
off| 319 SfTHdt Hrefial &1 I8 o1 o1 & foh o o1 aret fedi # =2t &l 8
Al U g RIS BUY A SATGT Bl Sl & &, SHBI Gfel b Bl




[28 March, 2022]

Heled, # e St &1 g=are o1 9 &6 el & ar | f9a4 99 9,
S S IR AT DI ¥ DR DI D b1 §1 S84 30 per cent income from
transfer of crypto assets plus cess and surcharge <l Tl gl Mining is not part of

acquisition cost, one per cent TDS is for tracking the transaction. Crypto R NFT &
IR H ST advertisements %, 9 A risk disclaimer ST TI@_IHTI

‘ﬁﬁ?fl, Iz fopet Ray T %! It is neither a commodity, nor an asset; it is not
a good; it is not a service. 3MRIR T§ RIT 82 TABG! Bl intrinsic value T8l B, TAD
G fsft St ®F drpd 21 21 F O A S IR B P 3 39 R
30 TRYUC BT TRT AT & T AW I a7l 1 § 1T S IobdT 8l H8ISy, I8
foper gambling %\’, NS %\'I Yz Ud YhX Gl lottery %, Udh UhX Bl horse racing %\rl
3R 37T fhl QIR | UAT &1 &, ol ATl HTefH & fob SIeT AT Bl 3R DUl IHb
e B, ot fobel & 0D ®iF 87 39 IR SITUTE H 55 UR¥C, STHHAT, Wi, ifear
upto 45 per cent, JUN 7 37 URUC I g AT %\’, ?RT%I’Q F e St 9 g
B o 31T 59 TR AR ST {5 Rm 89 31 81 atel i # fobel WR 30 IRede
3 A SI1eT ST o T & faaR & Fad 87

HeIed, fohel 3 U1 HHT dTel T €, Sve 30 UR¥C 4 dis Bd dal TS arel
g, Rl el HIWST BT S CAGR (Compounded Average Growth Rate) &, a8
fqe®igd o1 115 IRRT &, Ethereum &1 30 TRE &, Binance Coin &1 151 TRAE 21 So,
investors are attracting by extraordinary profits. ST Hzlqd, Swaminathan
Anklesaria Aiyar SR Udh anfEdmer # forar - Cryptocurrency has no underlying value
not even a tulip of 17" Century speculative bubble. VEIRIGIER:] E@U & Udh TA P
3fex Tulip & Bl &b oY 8IS 74 s, B 3MMEH! Tulip WRIG V8T A7 3iR IHHT G 200
T 81 1, AT b f& e STd bubble burst 31T, Td ESTRI @A STl 81 Y|
Tulip BT BT BH F BH Y SUYAT d1 8111, <lfhT bl DI DIAT RAT &, T8 Dlg Aol
ST 51 HBIGd, Yeh = A1 [T Ug el eIl Bl legalize HR fTI Dubai adopts
first virtual asset law, Dubai Virtual Asset Regulatory Authority IR faes 7 Y B!
TSl B & fov &SR forar B1 39 frel o3l # 9 9™ R wis 81 81 81 Uh
TSl & AR, criminals made a record 14 billion dollars in 2021. $Re & 3i&R Abdul
Gafoor T &1 UH ARH Ghel AT B, Sl fheiaxdl & % Nhe | i o1 98
1,200 BRI BT Yhe AT, TAH dNT Uds T &1 31d Td 31l | Ygel-Ugdl investors
started parking these currencies in private wallets. 8 billion worth crypto assets is
expected to go out of country. ‘Eﬁﬁ'ﬂ, ¥ AT G2 T S 9 3mE de fh
3R R g 1 =nfEul

§ ol Fetrs AR & IR | A1 $© BT Arsdl gl ATers I & 1 1)
gambling B T&1 81 § AR & faxie 7 €1 €1 U@ orgA™ & 6 2022 & 3iax dad
fantasy game @ 2.8 fIfeRIT STeR BT ST BRI 59 38 AT, ATcATSH
lending @1 ¥ regulate THAT SATT? 3TST &1 FHMER & b B9 40 | SUTET digital
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lending applications found to be run by Chinese nationals. GT’FI?FIE_TT ﬁ%“T, NI
HIfSAT, edtech, A ST 8 THTANSIST &, S0 B regulate fHIT STT? I8 ST st
BT 91 BT &, I8 20 AT T 21 § TRBR | 3MUT B3 b ST Ee! U &,
I Y R A gIUe {1 ST, A1 a8 acid @ A1l Bl GabTacll B Adb| 50
qrer &Y, § e St 9 Y 8 BT % IMF, World Bank, Financial Stability Board
& A1 f¥oTdr to device a framework, 9gd Bl Sleg U IR gfeeter fpar ST, drfe
public consultation gl 9 & fopel %\r, NFT T %\r, o9 U T fopar ST ﬂT%QI
FYaret fSfTee Bl B ST Gy Bl 15 8, IH WX 9l Soa I Sleg [daR g1 Syl
AEIGY, 39 fheiaxdl 3l fIeh! IR $ad 18 IRRiT ST o dl &, a8 W ST afds
YaTgS} 8, ST exchange I Tl AT 8, I ST AfG9 UIdTSS HRd &, 99 UX 18
RS TaRT oIId] %\*I 9 3@ Zero Hour & ¥Y 3aT31 AT, because it is no asset, no
security, no commodity, no goods, no services and cryptos are similar to lottery,
casinos, betting, gambling, horse racing AR ENl ARY Sl B E{_\P[ transaction value
TR 28 YRIIC ¢ oAl &l 3R 31T dles! H 100 $UY 1Y, AT MMUd! 28 TUY o
ST TSI 3R 31U Casino H 1,000 ¥UY BT bet &Y, Al MUH! 28 TRUT Cad &1
TS 3R Mes R Al 9 IRAS SIYEET IR transaction WX, SAGIY § AT 3MUE
B b STt FefRia &1 39 910 IRIIR &1 12T & ol & 98 0.1 3T
81, oifh=T fehweT &1 S total transaction value €, S IR SITTHCT &M & IR H IRBR
B Y fIaR &1 =i Ul

IUAYTITT FBIS, 39 I H Sl IR BIh! It Bl &1 81 b.d1. B, S
?@Hﬂ%?ﬁéﬂﬁﬂﬁ\ﬂld %, SEdb ﬁ@ﬁﬁ‘*ﬁ@ﬁ@ﬁw - In more
than 50 years, | have been in banking business. H 50 W@Eﬁﬁv_ﬂﬁﬁﬁﬁﬁél | have
never seen their balancesheets as clean and healthy as today in terms of bad assets.
& 50 ATl 3 31T Td S DI S JEAR AT Bl 8] S B

India's banking industry is in its best shape in terms of quality of assets and
quantum of capital. Indian Rating and Research dTH®d Udh Q%T@?ﬂ%\r, qg forgc %
- Banking system health is at its best in decades.

HEIGd, # 39 91d B WHR HA1 g 14 99 2018 H Y U= 1 §¢ 11l 79
FARY AT 819 o7 fdh 2014 H 31T 3R TAUIY five times TEHR 2.16 ARG BRI A
10.36 ARG HRI$ B TAT! H FET DI I AR {6 3R TG 9T, 1 a8 S9fely
dol, RITfd MU 1T 10 AT b BRIBIA P e aggressive lending fopam @ &
<forp ™ o St & 4 feam Sirar o, IRdY & e uR e ST o, s9ferv ay 2008
H STET 25 ARG BRIS BT §bl B lending &Y, T T2 ATl H TGHR 68 AR HRIS 8 TS|
TR Al S B IHR 94 Bf asset quality review Eil Udh BT El_rﬂ_s(’, DT ﬁ?’\l
T SIR TTdY 1 3MTgSiEHhTs BT Yo fBATl BT Bl Bl fbaTl SARFAESI Act
H T HE B St BT U1aem= {1l 3R BiIs willful defaulter &, a1 debarred from
floating new ventures for five years ST\I?G_E’ S H SRNGCN %, O Hfded AThe ﬁa—ar
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DIS AT TG IS0 T8I B Gebell &1 H8Igd, §71 ARI Aol BT yRUMH I8 a1l b
31 9T, 2018 BT ST&T TUIT 11.18 URRIC AT, T& TAUIT 9 2021 H TSP 6.39 IRV Bl
AT I8 8 IS AlG] &1 IR, N6 dridTe # §oi &l gTed J8ax g8 ol Asied,
JbT BT BfUcd B JMTeIHAT At T9 Tbi B Bleld @RIF B ol I IRBR F Sbi
BI BiUee o N fepai Pl Rs. 3,36,000 crores, this Government has provided to
the banks as a capital infusion. ¥ 2018 H TAUIU & HRUT bl bl BTold @RS A1, 9
90,000 RIS infuse AT AT, I8 2019 | 1,064,000 HRIS infuse FHAT TATI In the year
2021-22, g9ic § I8 WaTss fbar M1 fh 89 Hficd & w9 H 15,000 BIIS infuse
BV, oAfh Pael 4,600 BIIS B AMTIIDHIT Tl 3R 10,000 HRIS Bl 99 8l Ts| I8
2023-24 % goIC H Bhlg NASr el fbaT T 8, Rifh §bl § Bfied infuse B B
Pls ATTIIHT a8 TS|

HBIGY, 3ITST 4l 1 [RANT T8 g 8, STD! G 98 5 &l THIRME Bl
T8I a8 2016-17 ¥ 1,300 HRIS BT A AT, T&T g9 2021 H 20,000 HRIS BT HIThe Tl
3% 3% delaT ®T S8 99 2018-19 H Rs.8,000 crores &I oI T, dgl 319
Rs.828 crores &1 UTfhe &1 Punjab National Bank &I ST&T d¥ 2019-20 ¥ 8,000 BRI
BT N T, Tal 99 2020-21 7 B Rs. 2,000 crore BT UIhe gl

HEIGY, U corruption & RIATh TTeTs I d1d B &! T H BT STl
o fp * FfRT AISY, == A<, * 3= W fean! .. .(=aem ). STYfd #eied,
§ deq & gamT AW & S wredn, IR A6 iR Agd diedl, e
Rs.22,585 W@' T fraud HYh public sector banks & U Bl siphon fopar AT, divert
o T, out of that Rs.22,585 crores, Rs.19,111 crores P UTIST attach ?ﬁ\_rﬂfjﬂﬁi\'l
AR, Rs.22,585 BRIS H Rs.19,111 crores dI WURT Bl Sied fhaT ST gabT & AR
Rs.15,113 crores &I JURT Sbi BT 9199 Gy <F 5 1 ST &1 A8l, bl Bl S
15,113 RIS DI FURT aT9<T Hell, SHHT SIBR §bl o 8,000 BRIS P 1 YT B
o B HEIGY, s "Gl § BIs gaH el Sff U, I8 98 faorg dredr g8,
kg A<l 81 a1 Ag e Al Bl

8IS, B Al BRATS BR of, oAfh 3ud! 71 RAFT 82 54 A= ¥ Ush U9
P IR | IATAT T b 6 ST b 316X bank fraud & 128 cases pending & TIEIRTTS o
ART &1 fb BH consent W, permission éﬁﬁl’({, Rifp M general consent
withdraw &R feTITl S ATl &1 F9I 81 7T, MY consent & I SHR P T
Holad, @»_GF AT twenty one thousand crore % 128 cases pending %\;, oAfpe
AIBR consent el < Y&l 2l T8 UPoedd Ucd Sff 96 T, 319 4+ I3 #AT Sif 4 91
PINTY| T SITST 101 A, RTIH 20,312 BRIS & cases HERTE H pending &,
TOTTd H 298 RIS & 3R ST | 293 BRI &b 6 cases pending &, Tdb BT W consent
T feam Tl 319 wed & fb g9 fasig 91T W dR4Ts 81 B, 891 hRdTs By

* Expunged as ordered by the Chair.
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gl, ifthd ST ufeets Herex §F & fraud &, STH consent B STReRd &1 181 8, T8 ol
39 1991 7 consent withdraw &Y f%'l'?JT, qgi W CARS ICLEGIRCSRI gl ‘ﬁﬁ?&,
HERTSE H HAIST SIIIAdTed, TSI SITagard, 3ff¥ye 3R 1 Irid SIrgdqdret
B %? @EE RIS Corporate Power Limited -- ISBEd 4,000 W@’ BT BT bank
fraud T, IEH MU URIAR T8I §11 IH db b HIYHS! 107 HYR, FTFBT 15,000
RIS BT consent $ AT A pending &, T &A1 a1 fAT? STAYTIRT HBIST, ABG
shipyard CAKIG] Gﬂ?ﬂ, JY 14 HEIN I consent F81 ﬁ?ﬂ, STaf banks = complaint
file PR & 2| FIR B H HBRTSE WRGR 7 14 He9 o7 U, <ifhs S9! consent
ERACRIRIRI]

eI, ST BT I I B, MMSTE] & 915 & 39 AR Rabls ¢ Y 3R
10 f&= g8l 81 400 fAfera I SATET BT YeRTUIE SRIIE YRT R fordT|

W, T H31 S 9 BaT fF Local goes Global, History has been scripted,
Milestone in India’s journey towards Aatmanirbhar Bharat. 98Iad, Q‘/I‘\cho'd% Q_CRFﬂ_C‘
H B9 23 QeI BT TRAIC UR R S I8 o 31O HIRA §1IT BT A I1 ATaed Bl
TFAYICR &, B9 90 G201 ! URTUIC B V2 &l 59 UBR, 89 TIhedr TaquIc &l YRT
TR YR 37| HBlGd, B9 @I BT YaUIC 380 URUT SITGT &R I3 &l Ish-od
crisis & BIRYT GRI AT o 3R g BT Hebe UGT §aTT 2, <ifdh+ ATST AN fHaml dl
g T 8 o 72 g9, 9979 IR 91! 1531 & 3R fhaml & IR § Taoadt |
200 B9 3 SITET et %2 B

EIey, AIETSe BIF T H 12 9IR BRI OYY & AldIsd BIF Taaqre fhar
2 3R FHGT 7 20 BOIR HRIS BT TRIUIS fhaT &1 a8 2017-18 H ST8T 1,300 BRIS DU
P IS B9 TRIUIC T 1Y &, T8 32 times §¢ AT 3R d¥ 2021-22 H 42 B9IR BRIS
PR I SIIET & W BIF g9 YRT F URIUIE B+ &I i fhar 8, Safd
semiconductors @1 HHI %ﬁ, lockdown T disruption T, AT F dId b BHR
components & 39 ¥ X &I Ya! oY, afh= I8 PLI scheme &1 w41 © b 31 ToaT
3R AT =1 Y 3T+ e st werfid & foru 8

W, gl IN-9X one rank, one pension BT 1 BIT 81 OROP Eﬁwiﬁé
H challenge fopar T ol ?j[?ﬂT[ PI = BT “No constitutional infirmity.” SRR
OROP 9Rd WR&R 1 A [T B, SH Bl dbls diodlg el ol Aeled, ¥ fehd
gofe &1 1/5a1 fxT dael U9 § Sl 81 a9 2013-14 H 45 E9R RIS ST B
pension liability 2, 98 FgdY 1 ofRd, 28 B89N RIS & s &l dg o9
4 AT 98 T3, i 9 36 I A TGT Ui 3R RIfde [$thd & ANl & folg
OROP &Y $Rh U IS bl YT DR Bl B [ 2l

IBT IR-9R inflation &1 T BIct 81 RPN MfEe S 7 A7 Had inflation TR
2 g1-TI8Ts 99y o 3T 3Rt Bl 40 AT 918 1) HE TS face B! TS Bl 8,
I HE"TI?; 3TST I RGBT 9 ol ot oftl 7.9 per cent Consumer Price Index in
February, 2020 which is 40 years high. J.%. & AR 30 AT H FIH SITG] HEIS
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6.2 per cent Y&T; Euro Zone, FSTAH 19 T21 JRT BT SHIHTA B o, I8l UR 5.8 per cent
inflation rate 8 3R YIRd H inflation rate 6.07 per cent Bl

[SuaHTETE (31t Ya=aR diferan) YIeT+17 §Y]

HEIGY, 2022 H inflation rate 6 & M-I §, 99 2008 H 3MYH! TRGR off, 79
inflation rate 8.4 per cent T; 2009 #10.9 per cent; 2010 712 per cent inflation rate AT,
2012 § 9.3 per cent; 2013 1.1 per cent AT| 3‘*@5 75T H double digit inflation rate Tl
JATST R+ AIS] ST B TRBR 7 inflation DT RBI six per cent plus minus 2 & within T
PN XGT 21 31T Bhed & b I ¢ B! 399 B 37hR BT fb 19 781 9¢ 82 3R
Y 1-% BT g el BIdl, Al 3ITST UGIel Bl &1 T8 98T, ...(FE). .. T A
R frRi=ror o fe gl

HeISd, growth rate T 3dHST &, b DI ASTs, BIfdS, HRA-AM AT W
T4, 39 AR IRRRARRAT § 2021-22 BT U N BT Afdel, Fitch, AT BT AdH TS
T ToIAY B, Fitch Ratings 8.70, World Bank-8.30, IMF- 9 per cent 81 @ 2021-22 |
R BT WY N, AT & R Fad SITGT U1 VT dred <2l H A U B A §AR
Jfps T8l 8, T Fitch, World Bank, Moody's, IMF and RBI & 3fibs &1 g7 AR
ot aRIRRATCHIT 9 S fFpetl, 7 UaeiH gafl 3R 7 &1 el dlbera &l [aRIg
B3| H I =TEd § b &7 FRwsr Al S Bl ATD AT SR Feil ST 8! & AR
SR <31 H g8 & FETTHRRT Bl Al OadT el Sff ¥&! 81 Y Morning Consult T
Bl site %\’, N survey B %\r, 39 I gl b %ﬁ:ﬁTs{ e 77 per cent rating & AT
SIFTRIT H FE SITST AT TSI &1 Biden Rating 41 per cent §, d |Idd e} UR &
3R Mexican Prime Minister ek & TR Bl § ®hddl Ig g7 X&T § fb I8 Zbﬁ_é’ NATHTY
B T8 o1, TS UHR A 91 BIdS BT el fhdT, f579 TR 8 g4 37 fausid
gRIRAfTT § &4 fhar Bl

HEIGd, H 3fd # ga11 €1 g & 3R = AIGl Sft T8l 81, 1 371 gAIfaal
BT BT Tl 81 Uil A TIN5 ARl 3R ITD! TRBR Y, ITH! Geg 5207 wfh ol
Ig AP THNET ST 8, FTIDT take the bull by the horns B8d &1 dg S<dT -Tal 8,
HERIT T8 8, 98 B gAKI! Dl GG H goidl & AR ABeldl SHD bl Pl ga!
gl 3fd ¥, # ga €1 wgw fo difea % gara @i, A R 8d & S 2
P! had B Tdb ST 7, I Hie! IR AGHN Tl SITg|

o= e & ae 7 &1
YT & Fe T A"
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IUFUTEIT HEIed, H $vai Ieal & AT 8 St &1 iR ey wer= H4)
SiY T gIdTE SR U T FHTGT DRl gl

3.00 PM

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, | have been repeatedly talking about
the Budget exercise and repeatedly asking what good this Budget has done to the
people, particularly daily-wagers, who are suffering during the last two years. There
is nothing in this Budget for the daily-wagers. That is my grievance. It helps others,
not daily-wagers. And, Sir, they were jobless for quite some time! When we ask
about this, they talk about vaccine. They are going to die for want of food. They
need food. They have no jobs. They don’t know what to do. What this Budget has
done for that section of society? | don’t know. There is nothing here.

Hon. Sushil Modi was talking about profits of banks. | know how profits can be
made in banks. Banks run on funds from depositors. If you reduce rate of interest for
depositors, profit will go up. It is a simple logic. What was the rate of interest for
depositors 7-8 years ago and what is the rate of interest that banks are giving today is
the question. So, to understand increase in profit of banks is a simple logic. | don’t
know how much fund from other sources has been transferred to undertake ‘profit-
making exercise’ of individual banks. | think, | have heard that pension fund belonging
to employees transferred to banks just to show profits! So, the role of democratic

Government, in the 21°

Century, should be to protect and provide socio-economic
development to its citizens. What has this Budget done? They talk about rich
people. They talk about getting back money from economic offenders. But, what is
the progressive idea and concept this Government has for the people who are
suffering? Petrol and diesel prices go up. It is not a simple thing. It will have a
cascading effect on all food products. The daily-wager could not even afford to buy
anything. He is eating half of what he was eating earlier! You don’t know this! His
consumption has gone down! Sir, even the NSSO had said that domestic
consumption has gone down. Sir, NSSO is not me, nor is the Congress Party or the
DMK party. It is the organization of the Government. It says that domestic
consumption has gone down. Why? It is because people cannot afford to buy
anything. See, if a small vendor from a village wants to take his things for sale to the
nearest town, he uses moped. He has to pay more on petrol. He goes to town to sell
his produce, but forced to increase the price because of hike in the price of petrol.
And, nobody buys his produce at a higher price. So, he has to come back. He will
also suffer. Sir, look at the people who are suffering. Don’t talk of banks and other
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things. The duty of the Government is to ensure that people do not suffer. Can you
give me figures of the BPL families today? Why are they suffering? What is the role of
the Government in protecting them? It is nothing. There is nothing in this Budget.
Except some colourful figures, there is nothing in this Budget. This Budget has failed
in providing any good thing for the common man — the poorest of the poor. You are
increasing the prices. You talk about everything — GDP, GST and other things. But,
what are you providing to poor? | cannot see anything in this Budget which will help
the poorest of the poor in this country.

| agree as far as allocation to Defence is concerned. | don’t say that there is
nothing good in this Budget. But, what is the role of the Government? We elect the
Government. With a population like India where more than 70 per cent is poor, the
duty of the Government is to protect the poor, give him the economic and social
security.

Let them live. You can vaccinate people and save their lives. But you have to
try to stop people from dying without food. What has your Government done? There
is nothing in this Budget. The price of everything has gone up. How can a person
buy foodgrain or food material for his use? In 2019, this Government said -- | am
saying this repeatedly -- that 150 per cent of the cost of production will be provided
as MSP. Now, the farmers, who had withdrawn their agitation after these three Bills
were withdrawn, are demanding for MSP. But the Government is not talking about it.
The Government does not talk about the MSP. The promise made in the House was
MSP at 150 per cent of the cost of production, as recommended by
M.S. Swaminathan Committee. The Prime Minister very proudly said that this
Congress Government did not act on M.S. Swaminathan Committee Report; we
acted. What is the act? There is nothing. This very simple promise of providing
150 per cent of the cost price as MSP is not announced even today. My hon. friend,
Shri Shaktisinh Gohil, was talking about private players like Jio. There is a joke.
| have read it on the Facebook. 'A small boy asks his father: Father, is Jio a
Government company? Father answers: No, my dear son. The Government is Jio's
company.' That is the joke. That much of privatisation is taking place in this country.
Why? What we are making in India is stopped. But you call for 'Make in India'. So,
the problem with this Government is that they want to say something which is factually
wrong; they want to do something which will not do good to the poor but do good to
the rich. Every Budget -- this is the o Budget -- has very promising features. But, in
practice, nothing is promising. Every year, the situation is deteriorating. Our poor
people are still poor. With these words, | conclude. Thank you.
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DR. AMAR PATNAIK (Odisha): Sir, | rise to speak in favour and support of the
Appropriation Bill, 2022 and the Finance Bill, 2022. However, while doing so, | would
like to make certain suggestions and certain concerns that India should be worried
about, all of us should be worried about, all Members of Parliament and the entire
country should be worried about. Article 38 of our Constitution, amongst many other
things, says, " The State shall, in particular, strive to minimise the inequalities in
income, and endeavour to eliminate inequalities in status, facilities and opportunities,
not only amongst individuals but also amongst groups of people residing in different
areas or engaged in different vocations." My concern, which | want to flag here, is
whether we have achieved this. Sir, allow me to quote the Gini Coefficient, which is a
measure of inequality in society, from the year 2000 to the current year, for a period of
20 years. The Gini Coefficient has increased from 74.7 in 2000 to 82.3 in 2022. So,
while we are talking about growth, the GDP growth, the economic growth and
increasing the size of the cake, what we have actually increased also simultaneously is
the inequality in society. We have to think about this. We have to think about our
economic policy as to why the inequality is not decreasing. Growth is not becoming
as inclusive as we would have liked where the GDP, the economic GDP, is increasing.
The maximum increase was, in fact, during the period 2000 to 2006. Now, if you look
at the Gini Index, another indicator of the World Bank, it has also increased from
34.4 in 2004 to 35.2 in 2020. Amartya Sen once said, "There is a kind of tolerance to
inequality in this country. It is seen in what is considered acceptable as a means of
judging the performance of the economy. If the incomes of a few people rise, that is
treated as evidence for the economy doing well. The tolerance for that idea is
worrying." It is not only Amartya Sen, if you look at the 2017 World Bank Report, that
exactly states the same thing because too much of inequality would give rise to social
strife, civil strife and the Arab Spring kind of situations. Currently, the Economic
Survey says, and | quote from the last year's Economic Survey, that the total wealth
of the middle-class, which was 45 per cent of the total wealth in 1981, decreased to
22.9 per cent in 2020. About 3.2 crore people decreased from the middle-income
population. The size of the middle-class decreased. Five out of six multi-
dimensionally poor are SCs, STs or OBCs. Twelve per cent of the poor live in female-
headed households. Therefore, we need to have greater investment in education,
health, nutrition and the purchasing power of the people at the bottom of the income-
wealth pyramid has to increase. But, it is very well said there is no use demanding all
these and ask for all these things to happen unless we raise the revenues for it. The
Finance Bill is a document which basically lays out the plan for raising revenues for it.
Now, how do you do it?
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The tax-GDP ratio in our country, if | quote the figures, has been hovering
around 10.7 per cent currently. During the last five years, it has remained at 9.9 per
cent, 11.22 per cent, like that. There has to be something to increase our tax-GDP
ratio. Some way, some method has to be devised. One of the ways, which | am
going to plead for here and which | think is something that the Finance Bill has
missed, is the re-introduction of Wealth Tax or a Covid Tax. How do you generate
resources for meeting social sector expenditure? | spoke in my speech on the Budget
that the social sector expenditure, as a percentage of the GDP, not in gross terms,
has actually remained almost at the same level. Unless we increase that, obviously,
the inequality indices will not improve. Now, | have certain figures to present that if
you impose this tax, as per the Oxfam India Report, one per cent of Wealth Tax on the
98 billionaires would finance the Ayushman Bharat for more than seven years. One
per cent tax on wealth of 98 billionaires can take care of total expenditure for school
education and literacy. Two per cent tax on individuals with an income of over Rs.10
crores could increase the Ministry's Budget by an astounding 121 per cent. | would
plead that we need to do something to get this revenue so that we can spend on
social sector. This is on the appropriation in macro terms.

Now, let me go to the Finance Bill which has significantly good things in terms
of capping the long-term Capital Gains Tax at 15 per cent, the show-cause notice
being made mandatory before you re-adjust the taxes after a re-assessment. There
are many good things. The Dispute Resolution Panel is also one of them. But, | think,
the biggest concern, as Sushil Modiji was also saying, is about the digital assets.
While the definition is not clear and the regulations are not there, naturally, it is
understood that the taxation guidelines are not very clear. He had made suggestions
to increase the taxes. | leave it to that, but before that, very importantly, one has to
reach the definition; what constitutes a 'virtual digital asset' in an age in which
technology is literally generating new virtual private digital assets almost every year or
every second. There is confusion over there with regard to the set-off of loss on VDA
with capital gains. If it happens in the same year, whether the set-off would take
place or not on the same kind of VDA, is something which needs clarification. On the
TDS, the problem is of traceability. If the buyer is not able to even identify the seller at
all, in that case, how do you collect that particular tax and also the cost of
acquisition? | think, the Virtual Digital Assets ecosystem has to be defined in a much
broader way. Hon. Finance Minister had already clarified it but | think, we have to act
very fast now that the tax has already been imposed. | would now like to talk about
unexplained cash credit. It is a very good thing. The only problem is whether the

ol



52

[RAJYA SABHA]

trade payables, bank borrowings and credit card payments would be included or not.
Currently, it seems as if these would be included.

Let me also talk about the faceless assessment scheme, which everyone is
talking about. | am sure, each one of us, who has been paying income tax, has faced
some kind of technical glitches. | think, it still requires attention by the Government to
solve the problems. But more important is that even acknowledgement is not given of
a successfully filed submission, which, | think, is very important. Many taxpayers
have told me about this problem.

Now, | come to cess and surcharge. During the last ten years, it has been
increased five times. It is five-fold increase! From 0.9 per cent of GDP in 2011-12, it
has gone to 1.7 per cent of GDP. While the cess and surcharge has increased, what
has happened, however, is that the gross tax revenue has decreased from 10.4 per
cent of GDP to 9.9 per cent of GDP. The result is - pressure on the State finances
because the devolution to the States has decreased to that extent. Currently, if you
take everything together, the devolution to the States has actually decreased to 30 per
cent of the gross tax revenue.

Sir, the Comptroller and Auditor General (CAG) had recommended that there
should be a proper procedure for allocating the education cess and the health cess
which is collected. The other day, while speaking on Budget, | had said that it is
currently being taken to actually fund the expenditure which was already meant to be
there. It has not actually augmented it because the cess is supposed to have
augmented it in a particular and specific aspect of health or education. There is no
cap on cess and surcharge. Hon. Chief Minister of Odisha, Shri Naveen Patnaik, has
repeatedly written to the Central Government to make cess and surcharge a part of
shareable pool. Unless you put a cap on it and you spend it for a specific purpose, as
it was intended to be, ... (Time-bell rings)

This is my last point, Sir. | will be very brief. This is about Odisha's demands.
We are in the age of technology. The Budget emphasized heavily on technology, and,
rightly so. But, Sir, 25 per cent of villages in Odisha are without internet connection.
Sir, 6,999 villages out of 25,000 villages are without internet connection, and, it
requires 2,500 mobile stations/towers to achieve this target. When will that happen?
Even now, an amount of Rs. 1,623 crore of GST compensation is pending. Subsidy
to be returned by the FCI for procurement of paddy, which is one of our most
significant agricultural operation, post-harvest operation, is still pending to be given,
and, there is no clarity as to whether the Government of India would lift 15 lakh metric
tonnes of fortified par-boiled rice. About 12 lakh beneficiaries are still waiting for the
Prime Minister's Awas Yojana houses. When you are having a Budget to address the



[28 March, 2022]

common people and all sections of the society, | really do not understand as to why
these specific areas of concern, as given by the State of Odisha, could not be met.
Thank you.

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, | rise to support the
Appropriation Bill, 2022 and also the Finance Bill, 2022 despite some anomalies which
| would like to bring to the notice of hon. Finance Minister.

The first point is tax exemption limit. Between 2014 and 2022, the cumulative
inflation has increased by 48 per cent, whereas the tax exemption limit has remained
the same at Rs.2,50,000 since the BJP Government has come to power.
| bring it to the notice of hon. Finance Minister that there has to be a parity between
taxation and inflation and you need to maintain the minimum exemption limit. The
parity between taxation and inflation is needed because with the falling income, rising
inflation and stagnant tax relief, the common man cannot survive. Hon. Finance
Minister has to realise it.

The second issue is, decline in the savings of the taxpayers. The interest rate
on Employees’ Provident Fund has been falling since 2018-19 when it was 8.65 per
cent. As of today, in 2021-22, it has come down to 8.1 per cent. The current rate of
8.1 per cent is the lowest interest rate which is being paid to the Provident Fund
Subscribers in the last 44 years. This will definitely have a negative impact on the
savings of five crore Indians.

The National Pension Scheme is the only savings scheme where tax is levied
on payment of maturity which is really deplorable. | request hon. Finance Minister to
look into it and exempt the payment that is received by the subscriber on maturity.
No tax reform has been made to make the National Pension Scheme (NPS) lucrative
for the taxpayers by the NDA regime.

On COVID treatment, the expenditure that is reimbursed for COVID treatment
of the family head or the family members is deductible and it is a welcome move by
the Government. But the point that we have to realise here is why this is done. The
reimbursement occurs where there is no insurance coverage. There is a need to
encourage health insurance which can be made affordable to the masses. And it can
be made affordable to the masses only if the GST at the rate of 18 per cent is reduced
to nil. This is my request to hon. Finance Minister. Hon. Finance Minister may say
that it is not in their hands and that it is in the hands of the States and the GST
Council. But that is not the reply that we expect from hon. Finance Minister. Though
the authority lies with the GST Council, it is the BJP Government which is responsible
for that. It can take up the issue, because there are so many States where the BJP is
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in power. They can take up the issue in the GST Council and reduce the GST on
insurance from 18 per cent to nil.

The next issue is disinvestment of PSUs and Public Sector Banks. By
amending the provisions of carrying forward and setting off of losses under Section
79, you are enabling the disinvestment easier. Some of the PSUs are being sold part
by part and some of the PSUs are being sold in one go to private parties.
Disinvestment process of 18 PSUs out of 36 PSUs is complete in some respect or the
other. On the sale of PSBs or GIC, the IDBI is being privatized along with two PSBs
and one General Insurance Company is being privatized.

Sir, today and tomorrow, all-India bandh has been called for only against
privatization. So, we, the State Government of Andhra Pradesh, are supporting the
bandh and opposing the privatization of public sector undertakings. What is expected
of the PSUs by the general public at large? General public at large in this country
expects that PSUs would contribute and develop critical infrastructure, provide
affordable goods and services, and create lakhs of jobs. | refer to Visakhapatnam
Steel Plant. During the pandemic, it helped the public at large, which is being
privatized now. Who will take care of the public if you start privatizing all the public
sector undertakings which are generating or likely to generate profits ?

Sir, now, | come to Vizag Steel Plant. Andhra Pradesh is the biggest victim of
the decision of the Central Government to privatise PSUs. The State Government has
been agitating against privatization of RINL for the last one-and-a-half years. Nothing
is done. The ruling dispensation, sitting in Delhi, is not able to hear anything and that
the people are crying there in Visakhapatnam. The Central Government wants to
privatise VSP, that is, Visakhapatnam Steel Plant, for the simple reason that it is
incurring losses. In reality, it is not incurring losses. | request the hon. Minister to go
into the record. For the current year, it is a profit of Rs.1,000 crore. And what has
been invested by the Central Government? The Central Government initially has
invested about Rs.5,000 crore in Visakhapatnam Steel Plant. Against an investment of
Rs.5,000 crore for the last decades, how much has it got back? By way of dividends,
it has got back about Rs.51,000 crore when it was earning profits. Just because in the
recent past it has incurred losses, decision to privatise Visakhapatnam Steel Plant is
really deplorable. It is against the interests of the public. | request the hon. Finance
Minister to scrupulously follow three 'R', that is, Restructure, Revamp and Revive
public sector undertakings rather than privatizing them.

Sir, why is the Visakhapatnam Steel Plant incurring losses right now; not right
now but in the past? It is because the Central Government has not allotted captive
mines. Secondly, the Central Government has refused to restructure the debt and
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waive the interest. It is because of these two reasons that it has incurred losses for a
period of five years or so.

Then, | come to GST compensation. | heard the reply of the hon. Finance
Minister when the Finance Minister responded to a question in Question Hour. It gave
an impression that the Finance Minister has extended GST compensation to States for
a period of five years. | have repeatedly seen the video and tried to find out and
understand what the Finance Minister has said. The Finance Minister has said that
the surcharge which is levied would be extended for another period of five years for
the Central Government to repay the loans that it has paid as compensation to the
States. In fact, the Finance Minister has not extended the compensation payable to
the States. | request the hon. Finance Minister to kindly reconsider and extend the
period of compensation payable to the States for another period of five years.
(Time-bell rings ) | have three more points.

Sir, then, | come to cryptocurrency. It is very important. For the last four or five
decades, the Congress has ruled the country; now, BJP is ruling the country. | bring it
to the notice of the hon. Finance Minister that there is a possibility of misusing the
cryptocurrency and | humbly request the Finance Minister to address this issue. There
may be a transaction that is not routed through the exchange. There are about less
than 150 cryptocurrency exchanges in the world. There may be transactions not
routed through the exchange or transactions which take place between two
individuals like myself and my friend, Mr. Ramesh. How will the Government come to
know? According to me, there is a possibility of Congress or BJP opening 90 crore
accounts and transfer the funds through Direct Benefit Transfer (DBT) scheme to buy
the voters, to lure the voters. So, this has to be addressed.

Finally, there is a very important amendment to the finance side. Madam has
proposed and amended Section 147 of the Income Tax Act, which Congress Party
has misused for four decades. The words that have been omitted from the Section is,
according to Section 147, an Assessing Officer who has a reason to believe that the
income has escaped assessment, he can reopen the assessment. That reason to
believe has been omitted and dropped by the hon. Finance Minister last year. Now,
the Assessing Officer has got an unfettered freedom. Whether he has a reason to
believe or not, he can reopen the assessment. Now, we are political parties, regional
parties, against which the ruling dispensation can take the vengeance. Earlier, they
were taking vengeance and the Congress Party had foisted so many false cases.
Therefore, | request the hon. Finance Minister to kindly look into Section 147 and then
restore the amendments that have been made in the last year.
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My last point is about Section 10 (23C). For the charitable institutions, they
are charitable institutions, they are not discretionary trusts, which are covered and
complying with the conditions of Section 10 (23C), the conditions have been made
more stringent and these stringent conditions are imposed at par with those of the
trust covered under Section 11 and 12. By doing so, we are not doing justice to the
charitable institutions. | request the hon. Finance Minister, the Government can very
well delete Section 10 (23C) and make all the trusts claim benefits under Sections 11
to 13 of the Income Tax Act. Such a step would simplify the law and there would not
be any special status of the trust claiming exemption under Section 10 (23C).
Thank you, Sir.

DR. V. SIVADASAN (Kerala): Respected Chair of the hon. august House, here our
hon. Member, Shri V. Vijayasai Reddy referred to the struggle of workers and he also
supported the struggle. Today, while we are sitting in the House, workers of the
country are on the streets. Their demands are directly linked with the policy of the
Government. They are demanding for a better life for the people of our nation. They
are demanding better education, better food and better clothing for everybody in our
nation. One of the great poets, Pablo Neruda was asked: "Why are you not
speaking on the beauty of the native country? Why are you not speaking on big
mountain of this native land? Why are you not speaking about the sweet sound of the
river?" He answered in his poem: "Come and see the blood in the streets. Come
and see the blood in the streets." | think, this is a very important point that Pablo
Neruda told us. Here, | would try to recite two lines:

W gl NG 4% Bl
foov oft Be & 3r8er T,
& &1 & I gFereT T

Sir, 'When the Garden needed blood, you have cut our necks. Even then, you
are telling us that the Garden is yours, not ours.' Sir, | am saying, Sorry! This will not
work in our nation. Our great nation, India is built by the sweat and blood of the
workers of the country. India, the great nation, is built by the sacrifice of the
peasants. India, the great nation, is built by the martyrdom of the youth. So, the
workers of this country will fight against the policies of the Government. The fighting
spirit of workers, you will see, on the streets. The Union Government is trying to help
the big corporate houses and they are trying to help them to exploit the people in
various ways. We are seeing all these things in different ways. Food, employment,
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health, education and other facilities are very important for the development of the
society. But, the existing Government is not ready to invest proper amount for the
development of the society and for the development of the marginalized communities.
They are not ready to help in trying to eradicate malnutrition and poverty, these kinds
of illness. They are neglecting education and health facilities for the nation. The
respected Finance Minister says that there is a record GST collection, but the
marginalized communities are not getting proper share for them. So, the budgetary
allocation, the figures have clearly shown that the common people will be charged
and the richest will be benefited. This is the existing condition. Again, Sir, | say that
there are a lot of incidences which prove the anti-people approach of the
Government. One of these is related to the Mid-Day Meal Scheme. Sir, Rs. 1500
crores have been reduced in the present Budget. It will affect the students, especially,
those who are from the marginalized section. Currently, in India, young children are
facing a lot of crisis. They are facing different problems. We see, child mortality,
maternal mortality, stunted growth, wasting and anaemia. The number of anaemic
children in India is the largest in the world. Now, the world is discussing the situation
in Sri Lanka. There, the common people are in the long queues for getting a piece of
bread and water. | am adding something related to this. But, in India, the anaemic
children are 94 million. These 94 million means, this is four times of the entire
population of Sri Lanka. That means, four crying and starving Sri Lankans are here in
India. Again, another thing is, now, we are discussing Ukraine issues and there the
bleeding war fields in Ukraine. The number of anaemic children in India are more than
two times the entire population of Ukraine. This also will be discussed here. The
UNICEF Report says that the major portion of death of children under 5 is related to
malnutrition. Every day, in India, more than 4500 children die. In a single minute, we
are losing 3 children. In Global Hunger Index 2021, the position of India is 101 out of
16 countries. Global Hunger Index has been prepared on the basis of the
performance in under-nourishment, child wasting, child stunting and child mortality.
The Report of National Family Health Survey, NFHS-5 has shown the status of
India. In these areas, in India, we also see in all these cases, a huge urban-rural
divide. The extreme divide between urban and rural areas is pointed in the report. In
neonatal mortality rate, the child death before the first 28 days of birth; urban, it is 18;
rural, it is 28 and the national average is 25. Infant mortality rate; urban, it is 27; rural,
it is 38 and national average is 35. Under-five mortality rate; urban, it is 32; rural, it is
46 and national average is 41. Child stunting; urban, it is 30; rural, it is 35 and national
average is 41. Child wasting; urban, it is 35; rural, it is 37 and national average is 35.
...(Interruptions)... Sir, there are two more points. Underweight; urban, it is 27;
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rural, it is 33 and national average is 32. Sir, | am quoting all these things from the
Government Report. In this Capital city of Delhi, three girls aged between 2 and 11
starved to death. Doctors in the hospital, after the post-mortem report, said that they
had not eaten a single piece of bread for the previous seven days. In the previous
seven days, they could not take a single piece of bread. The majority of the workers in
India are getting very meager amount as their wage. The minimum wage of employees
in various parts is below than the price of two litres of petrol. There is a huge decrease
in the real wages of the workers. The existing wages of the workers are not sufficient
for them to buy even a litre of cooking oil. They are unable to buy even a litre of
cooking oil with their wages. The workers have their own dreams. They have dreams
for better education, they have dreams for better food, better clothing. On all these
things, everybody has has own dreams, but they are unable to fulfill their dreams with
these wages. ' Workers of the world, unite!", we have heard these words. And
Marx in his great work has said, " You have nothing to lose." We have to keep this in
mind. So, Sir, | am repeatedly telling you, T g7 -18“|', Udh 9d '18“I', %FW@%PJT
T Sir, the Preamble of the Constitution says, "We, the people of India, having

solemnly resolved to constitute India into a Sovereign, Socialist, Secular Democratic,
Republic". Sir, with these words | conclude. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): The next speaker is
Dr. M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, the fourth Union Budget presented by the

hon. Finance Minister, Shrimati Nirmala Sitharaman, on 1%

February, 2022, was like a
booster dose for the economy in the endemic, post-endemic era, wherein, the
Government has chosen to lead the path by heavily increasing the capital expenditure
to create a cycle of high growth, employment generation, spur in consumption,
which, in turn, is likely to bring buoyancy in the revenue rather than going for the fiscal
squeeze which is required to take India at the next level. Sir, | want to make one thing
very clear. Some of our opposition Members accused that the hon. Prime Minister
has not taken keen note of the needs of the poor and others that there is no
development as such. | want to say that the Budget seeks to lay the foundation for
achieving the vision of the Prime Minister of India, Narendra Modiji. Take for example,
agriculture. Agriculture is given more importance during Modiji's period. He allocated
a lot of money, and also the agricultural workers in the rural areas are getting a lot of
incentives. They have given them money by putting it in their accounts to give them
purchasing power and employment opportunity.
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And, also, you know very well, when we are facing this pandemic situation,
how the Prime Minister acted to see to it that we get more vaccinations, for
encouraging our Indian manufacturers, he visited vaccine labs physically. By taking
the risk of his life, he visited most of the labs to see whether they were going on in a
proper way or not. That way, he is such kind of a man. He has taken so much stress
for the poor people, for the development of this country and also such actions
produced more vaccines, which were exported to other countries also. It shows that
he is concerned for other countries also. That way he showed his human kindness,
we have to appreciate that. Regarding employment, last time also, during Question
Hour, we have seen, in respect of employment issue, our hon. Minister gave an
elaborate reply. | raised a question. At that time, he answered that how, in the
recent years the employment ratio increased year by year. That showed how the
employment opportunities, our Prime Minister is giving to the youth, especially, for
education, health and other sectors. Especially, you take schemes, for example, the
drinking water scheme. He has allocated a lot of funds for that scheme. Then, also
for housing scheme, the Prime Minister has allotted a lot of fund for that. For roads,
historical allocation has been given for the development of roads. In education also,
in same way, allocation has been made. As regards Defence, he is more concerned
about the security of this country. That is why, from the time, the Prime Minister took
over the reins of this country, he is concentrating more on the Defence itself, to see
that external threats must not be there, especially from Pakistan, China and other
countries. That shows his capacity. When he is investing more, it is creating more
employment opportunities. Also in MSME sector, he has given more than 9 per cent
increase to give them lot of employment opportunities.

Sir, | want to say one thing regarding Tamil Nadu also. Edappadi
K. Palaniswami, as Chief Minister, at that time, started a lot of welfare schemes,
socio-economic schemes and implemented those schemes, based on the vision of
our Amma, Madam Jayalalithaaji. At that time, same way, he had done what M.G.R.
did. But, Shri Elangovan said this Government is not caring about the poor people.
Repeatedly, he went on arguing that this Government is not bothering about the poor
people and there is no socio-economic development. Sir, | want to put one question
to the hon. Members. When they presented the Budget in Tamil Nadu, what sort of
projects were included in Tamil Nadu? They did not include what the promises they
made in the election manifesto. For example, thousand rupees will be given to every
family member, | want to know whether they have implemented it or not.
..(Interruptions )...
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SHRI P. WILSON (Tamil Nadu): He need not talk about Tamil Nadu Budget.

DR. M. THAMBIDURAI: No, no, | am telling. And, also for example, Rs.2,500 was
given to every cardholder by Edappadi K. Palaniswami Government during the
pandemic situation. Not only during pandemic situation, he had given Pongal gift.
But, that has been withdrawn. Sir, Mangalsutra is a very good scheme for poor
people giving gold to Thalikku Thangam. Madam Jayalalithaa brought this..
..(Interruptions )...

SHRI P. WILSON: He need not talk about Tamil Nadu Budget.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): No, no; it is not your time,
it is his time. Let him speak.

DR. M. THAMBIDURAI: When he said that this Government is not caring about the
poor. | want to ask them whether that Government is caring about poor. Thalikku
Thangam is a good scheme for the educated people, poor people. Madam had
introduced that scheme. That scheme was implemented very well by Edappadi K.
Palaniswami. But, now this Government has stopped it. Then, how can they come,
discuss and criticize this Government when Modiji is giving lot of welfare
programmes? Madam Nirmala Sitharaman is from Tamil Nadu. She has presented a
good Budget. When everybody is appreciating it, why he has to go on telling that
there is socio-economic neglect. In the same way, the D.M.K. has been doing, and
they neglected this kind of programmes. That is why what we are seeing is all these
things. Regarding education, our country needs to concentrate on four, five sectors.
One is agriculture, second is education, third is health, fourth is defence and fifth is
industrial activities. | appreciate that. But what | am suggesting is that on education
and health side, we require togive a lot of importance for which our Government is
ready to come forward. | request the Finance Minister about one problem that is
facing the self-financing institutions or trusts. It has been just mentioned by our friend
from Andhra. He has said that the Trust Act was brought when the Congress was in
power. They brought an Act making all 85 per cent of the Trust money is spent and
they cannot save it, otherwise, Income Tax won't accept. But, now the pandemic
situation has come. More than two-thirds of the institutions in India are run by the
Trusts. When a Trust is not having money because they are not saving it, how can
they give salary to the people? Therefore, that clause is affecting the Trusts.
Therefore, if somebody says that 'don’t pay the tax in the country', can you run the
Government? Therefore, in the same way, if a Trust does not have the money, how
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can it give salary to the workers, to the teachers? So many institutions are suffering
because of that. Therefore, | am requesting the hon. Finance Minister to look into this
how the Trust Act is going to affect so many employed people whether they are
teachers or workers. The country is suffering a lot because of that. The Government
is not in a position to finance these institutions. Banks are not going to give them
loans. How are they going to run that? Therefore, the lacuna which was created by
the Congress Government should be rectified by the present Government seeing the
situation. This is what | am requesting about it. In the same way, | would like to
request about income tax. Madam had given certain concessions last time in the
income tax. | appreciate that. At the same time, previous Governments have done
nothing, | know that. But, | once again request the hon. Finance Minister to see the
problems faced by the salaried class sympathetically. When price index will go on
increasing, how are they going to maintain their status? Therefore, they are not in a
position to pay tax. | humbly request the hon. Finance Minister to look into the
problems of the salaried people and see how you can give them further concession.
That is my humble request. | welcome this Budget. It is a fine Budget. It is
sympathetic Budget towards socio-economic situation of the country. Shri Narendra
Modi is very concerned about the poor people and he has brought so many schemes
for them. | once again appreciate this Government. Thank you very much, Sir.

SHRI SUKHENDU SEKHAR RAY (West Bengal): Thank you, Mr. Vice-Chairman, Sir,
for giving me this opportunity. While participating in this discussion on the
Appropriation Bill and the Finance Bill, the first thing that occurs to my mind is that
this Government has given a return gift to the nation after the elections in the five
States recently held. First of all, the petrol and diesel prices have been risen six times
in seven days. LPG cylinders are costlier by Rs.50 and it is almost Rs.1,000 per
cylinder. Prices of kerosene oil have doubled. Edible oil prices are up by 25 to 40 per
cent. There is 11 per cent hike in essential medicines and there will be further rise in
the coming months according to reports. Sir, rise in prices of cereals, fruits,
vegetables is driving up the food inflation. Petrol price for bulk users has been
increased by Rs.25 per litre and jet fuel price has also been increased by 18 per cent.
Everybody knows in this country that when the price of bulk users, particularly of
diesel, is increased, there will be cascading effect on all the essential commodities
because of the transportation of the goods from one station to another. Moody's
Investor Services has estimated that fuel retail has together lost around Rs.19,000
crores in revenue for keeping petrol and diesel prices on hold during elections in five
States because the Government did not want to rationalize the price during elections
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because of the political reasons, and after five six month, it has been doubled, tripled
and going up every day. My submission to the Government would be that it needs to
be ensured that these losses are not entirely transferred to the common people.

So far as the Finance Bill is concerned, it was passed in Lok Sabha after
accepting 39 Amendments to the Bill that was tabled! Why were there so many
Amendments? Was it because of poor drafting? Was it because of careless proof-
reading or failure to take concrete stakeholder consultations and feedback-gathering,
ahead of introducing the Bills in Parliament? Everything is done in a hush-hush
manner and, all of a sudden, it is tabled in Parliament, either in this House or in the
other House; so far as the Finance Bill is concerned, it is tabled naturally in the other
House.

Sir, the Government is emptying out the piggy banks, borrowings from small
savings. Small savings are designed to support households and pensioners, not to
finance the Government's deficit. In 2020-21, the Government budgeted to borrow
Rs. 2.4 lakh core from small savings, but ended up borrowing more than double of
this figure. For 2022-23, the Government has budgeted for Rs. 5.6 lakh crore, a figure
bound to increase, as it is lower than last year's revised estimates.

Sir, there are poor allocations for marginalised groups. This year's Budget has
allocated Rs. 70 crore for the rehabilitation of those involved in the manual scavenging
under the Self Employment Scheme for Rehabilitation of Manual Scavengers (SMS).
This is 30 per cent less than the last year's allocation of Rs. 100 crore. Shockingly,
even this Rs. 100 crore was revised down to Rs. 43.31 crore. Why isn't the
Government able to utilise the allocations made towards Manual Scavenging? Is there
No seriousness in ensuring that the people are not forced to risk their lives and dignity
like this? Instead the Government tells us in this House that no workers have died due
to manual scavenging! It is a matter of shame on the part of the Government
authorities! The Central Government has SHREYAS, an umbrella programme,
comprising four highly important higher education programmes, namely, National
Fellowship for SCs, National Overseas Scholarships for SCs, Top Class Education for
SC Students, and free coaching for SC and OBC students. But this House will be
shocked to know that it saw a combined allocation of only Rs. 364 crore |

So far as women and children are concerned, the Gender Budget has
decreased from 0.71 per cent of the GDP in the revised estimates for 2021-22 to 0.66
per cent in the estimates of 2022-23, according to an analysis of the All India
Democratic Women's Association. | don’t know how far it is true, but the Government
should be in a position to tell this House as to what the truth is about. Sir, at
Rs. 92,736.5 crore, the children's Budget has also dropped from 2.46 per cent of the
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expenditure this fiscal to 2.35 per cent in the next fiscal. Between April and
December, 2021, only 48 per cent of the approved Budget for Mid-day Meal had been
released. For ICDS, it was 52 per cent. The allocations for Mid-day Meals are 11 per
cent lower than the Budget Estimates for the previous year.

Sir, so far as education is concerned, the Budget allocation made last year saw
a 6 per cent decrease from the Budget allocation made in 2020-21. This year, the
Budget allocation saw an increase of 12 per cent as compared to the last year’s, but
only a 5 per cent increase over the Budget allocation of 2020-21. The entire allocation
on education for the previous year has not been used in spite of the Economic Survey
finding an increase in the number of children not enrolled in schools after the
pandemic. lronically, the total expenditure in education is less than one per cent of
the GDP whereas the cash-strapped States are contributing three to four times than
the Centre. The States are more effective than the Central Government in providing
funds for expenditure on education head.

4.00 PM

Sir, my next point is, the Government has made tall claims about resource
mobilisation. According to me, the main target of this Government for resource
mobilisation is only to sell out the public properties lock, stock and barrel. They have
not spared any sector, any of the public sectors like airports, ports, rail, banks,
insurance and even miniratna companies of the public sector. | am now coming to
one or two provisions of the Constitution. Article 36 of the Constitution deals with the
Directive Principles of the State Policy. This should be a Gita or a Quran or a Bible for
any Government in the governance of the country. ...(Interruptions)... X, Jdg

HAGTT BT 914 T AT Ygel FHSTY, R Iy, T & 918 S91e |l difery, JoRTd
ft gifergl

Sir, I am submitting my next point to you. Article 38(2) says and | quote, "'The

State shall, in particular, strive to minimise the inequalities in income, and endeavour
to eliminate inequalities in status,.." Then, Article 39 (b) says, "...that the ownership
and control of the material resources of the community are so distributed as best to
subserve the common good;" and Article 39 (c) says "...that the operation of the
economic system does not result in the concentration of wealth and means of
production to the common detriment." And what is happening? When the Modi
Government came to power or rather the BJP Government came to power --
| stand corrected -- when the BJP Government came to power in 2014, there were
103 billionaires and they had Rs. 22 lakh crores of wealth at that point of time. In
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2021, i.e. last year's assessment, it rose from 103 billionaires to 142 billionaires and
these 142 billionaires are having Rs. 53 lakh crores wealth. And what is the average of
our total Budget? It is only Rs. 35 lakh crores. So, the Government Budget cover is
Rs. 35 lakh crores and 142 billionaires are having Rs. 53 lakh crores of assets. So this
is the inequality which is detrimental to the common good as enshrined in the
Constitution under the head of the Directive Principles of State policy. Therefore,
| urge upon the Government to follow the constitutional provisions in letter and spirit
rather than to sell out everything to the big corporate, the crony capitalists. It seems,
to mobilise resources, this Government has become bankrupt or insolvent, and the
Insolvency and the Bankruptcy Code may be made applicable for the Government
also because of the figures | have mentioned before you. It is crystal clear from the
figures that the Government has totally surrendered to the crony capitalists and all the
economic policies of the Government are being dictated upon by the crony capitalists
and this Government is only implementing their policies. So this Government is an
agency. This Government has become an agency of the crony capitalists. So, these
are my submissions. Thank you very much.

81l faerR TS e (STR UQeD) « SUHYIede H81ed, D] 98d-98d g-9d1g [h
3MIT 31 S AT R dier &1 3fawR 31 81 7eiey, | i e, 2022-23
& foru FHTSTaTe Ut & TSI 3redet HIIY 3TRIeleT Iqred Sif Ud WY, I T
ITEd Sl bl TR F dlef & o7 Tl gan gl

HEIGY, STel TS YR <2 H bl Bl SSllel &, del Aol &9 e H Al
ﬁ[ﬁ'ﬂ‘cﬁ'ﬂﬂﬂfﬂﬂ@%lEﬁéﬂéﬁaﬂéﬁbankemployees,ﬁlTrﬁ_cWUTEﬁWW
DI ST Terd AT €, STH! ABR 3N | &1 a7 Bl Tl TR &1 8H 1! YISt Bt
IRB I I9PBT JUIS DR © 3R AT B & fb b HATRAT Bl S FHA] ©, S
SR 8, S99 9§ fohar S| 1ieht STt = Mia-71ig § 96 @l &1 Favel] arTs o,
<[ 3R G- | §eb I A1 Tid H MHT db H UFT STHT BRI, -G DA
3ITST A9 S8 UTgdeIgole 8l R8T 8, forad {6, AvigR, TRIg 99 WM 81 59
foftem=oT BT A1 T ot BRIt ST 8y, 1. 9167 A9 FSSHY = UN.91.,
.3 & fore, ... & oy erReror feam o, foiexor 89 3 efiR-4R ol &t
BRI ST BT B, ARV WH BT ST ¥&T 21 59 IRE A .91, TF.S., 37.a1. 3.
& AN BT IAREAV GH HID I el I DI AT BT S BT 81 SHITeTg
M., & AT H BRA B, S S DI TGN H MM 7B AN ©, TS STl Bl
O] BT o SR b &6 STl & fasame & 9 e s § 9rfiery <) SR

9 T B & fdh IR 59 R 91d 9 el gl 1Y SIoTdd, Ugial & S 96 I8
21 919 IR Y § AT A1, gig Idi § A o1 A1 U He M dd Siofdl, Ugid &
S ol 901 IRGR Ja! Hedl oY fF g™ MR goiR R 9R § a1 S99 957
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T R T8l 9872 I D 50 BUY 4TS 9 § 91 o T, SioTel, Ugid & g™
319 XIST 9 V2 & 31X SIIg= R&Tdh TaTU, ST 31 ASH! & <7 Paracetamol ¥ 8, 4 &g
AT 9@ ST RE1 81 8H QI & [ Sl J&fh Saraii o fofg 10 AT | bR 200 T b
T fyiRT Y8d € 3R S9! 3al BroEeIR! 8t 8 fb S TH.9MR. 81 & 3R
APl TR T B &, SIdex del gd7 forgdT 7, S TH.3TR. I Joike Hrdl Bl
70 &M 200-300 T[T BIW © 3R TEI TR% (B °IC BT Wl HR BT 8, I
IHD! AT BT Jod Wl T8I {1 ST BT 21 AN bl Sig | 41 A 8 iR @l Sa1aT Bl
3TST B9 TG ]B & T < &6 NI WX, BT o= SR 91T ST X8T 81 7y, 37
JMEH! B FaRY ATsfhd 8, oifh Wsfed IR 18 UR¥ie ST B1 89 A= fod 530
SI A AT BT o IR HSTGR 3MEH] ATgldhel UR Tl 8, 39 UR o BH [T ST
RT3 ER TR T WA fhar 1 g7 SANMUA, g7 MR MeHl 8 BRI
IS dT 8, UgdT 8, $AfeTY ATsfhel IR ¢ W fhaT ST A1yl

fRre11 9, TaRey #, W § glc B HH! Bl TS g W IR W) THHLL, TH.S,
JNALHN. & gzl Bl Sl BEGRT e of, Fsd 79 6, A1edl Ford ddb, dl
STD! THIRRT & WH B o T3 gl S HF goic o1, SFH goic =lel 31 71
Bl...(FAL).. .35 89 W@ I & [P < H AHE BIH-GHF dd- Bl HHART T B
T B110-10, 12-12 € AN | B HRIAT ST ©, <90 & T Tare! IhY 8, T8
3TN IhY &1, aTe 18T = =, are varad fid 81, dleieR | ddx a9 T 7 B
32 B b &9 91 10-12 €< & ol SITeT §, SHRT FHH 9ad o ST | 39 aRE o
QY BT B HaRA H 3R TS AG18i H AN YRIT U DI q8Tell DI AT B
g l...(FAYM)...2004 H aTSTYAT ST BT 1.1 GY. B TSR 7 R UL DI GH (b1
oAT|....(FALT). .80 TG AR B 91 Bl Tg 1 H AT fef =1 gredi g & a1
geT HAT ST & AT 1Y) ISThR <RI, I8l H8T AT fdh 2022 Tb <97 & |l
TRIGT BT TebT AT S+ BT B B ....(FIUT)...8F IdT T84 © [P S TP
1,20,000 ¥ BT el ST dTc] P T4, HIRT & &M AR A1 X &I €, dHc &
S G R S &1 TRI JATGHT ¥ 1,20,000 BUY H HBIA G BT HIH HA? §H
TEd & {5 I9H W * BId 1 dIQT-Tdg YR 3 89 99 VT © (& R W o1a &, S
A+ BT ET B ....(aEH)....

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Interventions made by
other Members, except Shri Nishad, will not go on record.

it farermR w™Te fAuTe | IR, B9 91 X8 &, A1 A oI disturb BR IE &1 31T IThT
Nicayl

* Expunged as ordered by the Chair.
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HIIAR, f¥r 3777 ©1¢ § Wil B I8 1 31 YT F AR YR <2 b fbar
ORI & TG!S i BTl Sid W AIcaal gg, GST AT AR AlheIS gal,
TJI Y AN b ISHR Il 0| Jqrgar, fhami & forg w@rameE Ruid & $uR s='iH
HET o7 {5 &9 w@ariiee RUE ar] &8 3 39 &I 781 o] SR I 82 AgaR,
Hd AT © b MSP &1 B 911 79 GR8 ¥ M9 ISRl & foIy S 991 2,
I oY Ho Mg &R &, S ave A (A1 & [Ty MSP &1 1 a1 =iy

AR, 319 <2 P [HAH ATHET PR & &1 ...(FdYM)... T b A
T 8 &6 ST SR SNl ol 7, I8 Pl A1 [BdT ST =AY 3779 A1 H A1 3Ra
BUY WY R & STF YA AT 8, < 37T Bl DI I1d B ©, clfch T Sid G1d A
81 ST &, 4l 3119 &ol &l 91d el B &l 59 golc H ITdh] Bol H1% BT B Dl
YT -TEN Bl ...(FFHT). ..

AIGER, U 84 disturb BR I8 &, BH dIei T8 & I8 &l STd ST AIhT 311, 79

Y glod| ...(FILH). ..

SUFHTIE (311 IR Biferan) : 3T IIR Bl address DIMIY, 3T dleid STgU
Tl B Rebls H ! ST, R 3T I Reple uR S|

it faermR gare fATe : wTgER, B9 AN [T BRAT @Ed © (o ofg 9 Alcdsl gs,
c—vrrcb—\cﬂ?)—rrgm QY Bl Bl 9gd WRE &l ...(FAYH)... AT 32 & (A R
AT JATHET BRI &l SAREIE H -9 gzl 7 ST B off| AT Sb1
IRGR H 31911 [ FTeA1 38 B ...(aem ). ..

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Hon. Members, let him
speak. ...(Interruptions)...

Nt farerR yRITE feTe S AR Bl AIeRAT T8l e <& § ..(Fag).... I A
YR HATIE &1 811 Phact AXBRI AR H, EVM ¥ ...(FFIM)... IR SR I8 H
a1 AT A IRl ATed St Bl S &2 o, ¢ .. .(FagH). .. 35T SR Yo 4§
ST H gATen SR fARTe B L. (@), .. ARAR, J gooll R IR §, ¥R F91 8 E,
al H§ g1 STA19 § BT g ...(FAHM).... AR, TS fhAM B A T B
STERT 81 ITb! AN & AR ITb fTY MSP BT I g1 Bl STRd &1 8H Js!
HRT B 6 goie | fFami & foy @rg &iR 4t W afeds! & 5y 3iR el &
o 1:3]e Rarg &1 eraen &1 91, | g fofl SEdd & SRy fG=rg free @1
Y|

* Expunged as ordered by the Chair.
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HIAR, 9 ARE W U THH HH1 BRI gY B9 fa<d 7301 off 9§ faes & b @
Pl & HUR ARy &1 <, R fh¥T s cdn 1 $ | 9gd-9gd ggdia|

SHRI PRAFUL PATEL (Maharashtra): Mr. Vice-Chairman, Sir, | will be as
constructive as possible without getting into this blame game on either side. We must
look at the situation in the country for the last two years, especially with the Covid
pandemic. It has been something very unsettling not only for the country but also for
the whole world. | must say that we must compliment both the Government of India
as well as all the States, irrespective of their party affiliations, the way everybody has
collectively fought this pandemic. We have not entirely come out of it but, relatively,
the impact to India has been much softer than what one had expected. In fact, in the
March of 2020, when the pandemic started, and for the first three months, when the
country was under complete lockdown and the uncertainty which was prevailing all
over the world, we didn't know what the pandemic was about and what the cure is.
Then, we just barely came out of it. We had a second wave. Fortunately, the third
wave was a little bit of milder one. But, nonetheless, | think the pandemic has been a
very unsettling movement for the country. Well, some of the figures do reflect that the
things are much better now, like the GST collection as many speakers have
mentioned it and the hon. Finance Minister mentioned it in her Budget Speech also.
But, purely, going by GST numbers, while it is a good sign that we have achieved
Rs.1,30,000 crore for, at least, five months in this current fiscal year, it doesn't reflect
the true state of the economy.

There are many sectors, and | am sure the Finance Minister is aware of it,
which still have a lot of stress. They need to be addressed and they need to be
addressed timely, especially like her latest intervention in the Budget about the
hospitality, tourism and related sectors, where she has announced a further package
which was over and above the MSME package which was announced last year. Well,
| must say that while some of the benefits have reached some of the industries, but, |
am sure there have been a lot of fatalities, mortalities in this sector also. In the MSME
sector, many a small company have closed down permanently, which needs to be
addressed and | am sure it is a matter of concern.

The most unstabling, destabilising factor, that has come after the pandemic, is
the Ukraine war. | think, when she delivered her Budget Speech on the 1% of
February, Madam Finance Minister was not aware that this could be a situation which
would arise a few days later. The Ukraine war has demonstrated that suddenly, we
can see the prices of fuel going up. They were earlier going up, but they have really
hit the roof and the Petroleum Minister is also sitting here in the House. He will
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acknowledge what the special circumstances are. We are comparing the current fuel
price increase with something which happened during 2008-09. While we are
comparing it, | don't think it is apple to apple exactly because in 2008-09, there was
no Ukraine conflict. There was some different situation. At the same time, the rupee
then was around 40 rupees to a dollar. Right now, the rupee is at around 77 rupees
to a dollar. So, there is going to be a major impact on the finances of the Government
of India, no matter how good we want to portray the numbers. While 400 billion
dollars of exports have been achieved, which is very creditable, very laudable, but we
must also understand the imbalance in the Balance of Payments and that we are also
going to face an equally higher deficit because of the higher import fuel bill which will
still lead to a disparity between the exports and the imports and that will be close to
almost 200 billion dollars this year. So, | am sure the Finance Minister is aware of
these issues and will address them suitably.

| would also like to mention here that her Budget Speech mentioned some
money coming from disinvestment of public sector undertakings. Now, the LIC
disinvestment itself is on hold. This reflects that because of the uncertainty of the
Ukraine war and the current economic climate, there is going to be a challenge for her
to meet some of those numbers also. While | am not a complete proponent of
disinvestment or not disinvesting, | would like to look at it objectively. But, at the
same time, | think, your numbers on all heads of the Budget are going to be impacted
hugely because of this current situation which has arisen after the Ukraine war.

| would also like to reflect on the middle class because the middle class is,
| would say, the most sandwiched class of the country. They have very little flexibility.
They cannot reduce their spending. They cannot increase their earnings. Most of
them resort to minor savings. Most of them go to the banks. Still, there is less,
| would say, an eagerness for the middle-class people to invest in other instruments.
Some people do go to mutual funds and all, but that is a very small number compared
to the number of people who want to put their savings in a more secured format.
Therefore, today, with banks offering 3 to 3.5 per cent interest rate and compared to
the official inflation figure of 6 per cent plus, which you yourself have mentioned, you
can imagine very well that an average middle-class person cannot make two ends
meet and cannot beat inflation with the amount of interest. In fact, the income will be
reduced to that extent year on year. The middle-class people feel the heat of high
petrol prices, diesel prices, cooking gas prices and all the general items on inflation
list which we normally see. Therefore, | feel, at least, on the savings account, some
kind of a balance has to be maintained. | am sure the Reserve Bank and everybody
wants to reduce interest rates for lending especially, but for the people who go for
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savings, especially the lower-income people, | think, we need to have a relook
because 3 or 3.5 per cent interest rates certainly don't do justice to anybody. On the
other side, some of my colleagues have spoken about tax exemption limits. Again, it
is the middle class which is feeling the heat on account of the exemptions not being
increased year on year to keep pace with inflation, and, | feel, something needs to be
done meaningfully on this count also.

Sir, my next point is about the current situation after the Ukraine War. We feel
an increased threat perception all around the world, especially in our neighbourhood.
We have Pakistan, a perennial problem to deal with, and, China is also equally
another perennial problem. With the kind of geo-politics which is playing around in the
world, India's with its issues with Pakistan and China, the continuous border issues
going on in Ladakh and parts of Arunachal Pradesh, | think, we need to look at our
infrastructure development, especially, in these areas much more meaningfully.

Yes, you are doing a lot in the road sector, thanks especially to the big cess
you are collecting on petroleum products, which again is being re-deployed for
infrastructure building. | think, it is good and there is nothing to complain about that.
But, at the same time, the infrastructure in certain sensitive areas of the country which
affects national security, needs to be addressed much more aggressively because
considering the way China is building roads, bridges, airports, railway lines and all
other peripheral infrastructure all across Arunachal Pradesh and in Ladakh, | think, it
is very important that we spend much more money on our Defence expenditure than
what we are doing. When we go through some of the figures and when we talk in
general with some of the people who are experts in the field, it comes out that there is
a mismatch in the amount of money that is allocated for capital expenditure versus the
amount that is actually spent. | hope it is not there, and, if it is there, it needs to be
corrected.

There was a lot of discussion on crypto. Sir, | would like to state very clearly,
and, | share the sentiments expressed by my colleague, Shri Sushil Modi and many
other colleagues, that the concept of crypto currency is something which even
somebody like me was unable to understand. | called a crypto currency expert, | sat
with him, and, with all the wisdom at my command, | tried to understand the concept
pbut | failed to wunderstand anything about crypto currency till date.
...(Interruptions)... | have not purchased it but | wanted to understand about it.
| wanted to educate myself and understand as to what this animal is all about. As
Members of Parliamentary Standing Committee on Finance, we went to the Reserve
Bank of India and tried to discuss with them. The Reserve Bank is also very clear that
they cannot allow this kind of currency to be officially allowed in the country. | agree
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with your sentiments which you expressed in the Budget Speech. | also agree with
some of the provisions of tax and other restrictive measures which you brought in the
Budget. | think, it needs to be much more aggressively tackled because it is an
unknown animal. And, if people like me, even after calling an expert, are not able to
understand it, | can imagine the average Indian, who could be lured by things like
easy money access and quick money multiplier, to fall into the trap of this crypto
currency, and, most of them are fake. Every day, we read articles about people being
fooled into buying crypto currency. Some of my colleagues may not agree with me.
| know that. | know, some of the proponents of crypto currency are also there both in
this House and the other House. Notwithstanding that, you need to be aggressive
and take even stronger posture.

We brought in the IBC Code with a good intent. You did get some success
initially but the NCLT and NCLAT are still struggling to cope up with the numbers of
cases which they have to deal with. There are so many vacancies there. Please do
something in this regard, otherwise, the intention with which the IBC was legislated,
that is, efficiency and quick resolution, stands to be defeated somewhere. | urge you
to look at it very meaningfully. Sir, a lot has been spoken about exports. Agriculture
exports can be one of the strongest pillars, or, | would say, the backbone of the
Indian exports. | think a lot is being done there. It is not that it is not being done. But
we need to strengthen that. We really need to support that. Today, in aquaculture,
we are the largest exporter of prawns in the world. We need to strengthen that and
give more incentives there. In the field of agriculture, somebody mentioned that we
are the largest exporter of rice. Yes, we do export rice to most of the world. We are
exporters of dairy products. We are exporters of almost any item you can name under
the head of agriculture. But are we doing enough to promote agriculture exports?
| think we can improve on what is being done so far.

Finally, | would like to say about the industry. Industrial licences have been
dismantled many, many years ago. Anybody is free to set up an industry wherever he
or she wants. Fine. But that is not the real issue. The issue is that even today, after
SO many years, my colleagues, especially those who come from remote areas of the
country, who do not come from Mumbai or Pune or Delhi or Faridabad or the NCR or
other big cities or Bengaluru for that matter, tell me that still the primary demand when
you go to remote districts will be 8HIX | ésig;hl Cen Cﬂﬂﬁ"ﬂ, TAR T8I AN Bl
ISR e AT ? How will that happen? While we are being aggressive about
industrialization of our country, | think the time has come when we must come up with

some innovative measures where we incentivise industry, especially when it comes to
backward regions of the country, the backward districts of the country. We have
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identified so many backward districts. We already have it in our schedule. The
Government of India has it. There are some incentives given to those backward
districts in terms of financial and monetary benefits but those are very miniscule. But
if you really want to industrialize those parts of the country, | think we need to have
some more aggressive measures so that the industry feels incentivized enough to go
there and set up shop there. That will lead to lesser migration to bigger cities and
strengthening of agriculture, increase in irrigation outlays and industrialization are all
those areas that will change the landscape of India from rural migration to urban and
will uniformly develop the country. | think that would be in the interest of the nation.
Thank you very much, Sir. | hope some of my suggestions will have meaningful
thought of the Finance Minister.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, the Union
Budget is for the entire country. It is because its proposals require the States, the
constituents of the Union of India, to undertake and execute certain financial
commitments for the development of the country along the path scripted in the Union
Budget.

The Union Budget for 2022-23 has been framed to pull the economy out of the
ill effects of COVID-19 pandemic through increased capital expenditure. However,
| would like to point out the inadequate allocations in health, education, agriculture,
including research, MGNREGA, etc. We need to increase investments in human
capital alongside physical infrastructure. Necessary funds should be made available
under these heads as we go along in due course.

Similarly, the hon. Finance Minister, Shrimati Nirmala Sitharaman, announced
in her Budget Speech of 2022-23 that under PM e-Vidya Scheme, a further 188 TV
channels would be launched for enabling supplementary education to classes 1to 12
with a slogan of 'One Class one TV channel'. However, the allocation towards PM
e-Vidya Scheme in the Budget documents was a mere lakh rupees. How is it
possible? More allocation of funds are required for this.

In this context, within the given limited time, | would like to touch upon two
aspects -- the broad principles of the Union Budget for 2022-23 and the philosophy
and the state of finances in my State of Andhra Pradesh.

Firstly, about my State. The Report of the Comptroller and Auditor General of
India on the Budget of Andhra Pradesh for 2020-21 was presented to the State
Assembly only four days back which is the 25™ of this month. It revealed a set of very
disturbing facts that should be of serious concern for this august House and the Union
Government as well. These revelations include expenditure of Rs.1,11,000 crore,
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without the approval of the State Assembly for 2020-21, which is about half of the total
expenditure. There are transactions of Rs.48,234 crore, which is about one-third of
the total Budget expenditure, without proper accounting and documentation and in
violation of the Treasury Code, not informing the State Assembly, borrowings of
Rs.38,312 crore, diversion of about 30 per cent of the Central funds to unintended
items of expenditure, utter mismatch between Budget allocations and actual
expenditure and particularly for the welfare of backward sections, Scheduled Castes,
women and minorities, grossly inadequate capital expenditure which is essential for
the development of the State, heavy reliance on borrowings in the name of the welfare
schemes, etc. The questionable transaction of Rs. 48,234 crore is about 730 times
that of the alleged Bihar fodder scam. This misappropriation is deeply troubling and
this is only for one financial year that an amount of Rs.48,234 crore has been
misappropriated from the Budget.

Elaborating on various misdeeds of the Andhra Pradesh Government, the CAG
observed that they are in violation of the provisions of the Constitution which stipulate
that not even a rupee can be spent without authorization by the State Legislature.
The CAG also noted that such misdeeds promote financial indiscipline and even
probable misappropriation. Stating that it is rare in the history of auditing of public
finances in the country, the CAG refused to certify one-third of the financial
transactions by the Andhra Pradesh Government for 2020-21, perhaps for the first
time in the history of the country. This august House needs to know why it is
happening in a major and important State like Andhra Pradesh and what it
amounts to.

Sir, our country has been suffering the consequences of externally sponsored
terrorism for a long time. The dictionary meaning of terrorism is, 'it is calculated and
unlawful use of violence and intimidation, especially against civilians, in the pursuit of
political aims'. Going by this definition and the modus operandi of the present Andhra
Pradesh Government, there is financial anarchism in Andhra Pradesh, to serve the
political interests of the ruling establishment in the State. With all responsibility,
| venture to say so because the irresponsible financial mismanagement, including utter
indiscipline and gross violation of the Constitution and the attendant consequences,
has all the elements of anarchism, the consequence being a serious threat to the
future of the people of the State borne out of the calculated consideration of the ruling
establishment to serve their political objectives. The present Government in Andhra
Pradesh is unleashing a quiet violence against the people of the State in the form of
gross misuse of public finances for personal gains.
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The Andhra Pradesh Government has not so far responded on spending over
Rs.1,00,000 crore without the approval of the State Assembly. On the expenditure not
certified by the CAG, the State Government only said that it was only a book
adjustment. This defence did not seem to have been accepted by the CAG.
...(Interruptions)...

To arrest this financial anarchism in Andhra Pradesh, the Central Government
should seriously consider imposing financial emergency in the State under Article 360
of the Constitution of India in the interest of the State of Andhra Pradesh.
...(/m‘errupz‘/ons)... Otherwise, the present and future of the people of the State will
be seriously endangered. We cannot keep quiet when the Andhra Pradesh
Government has unleashed a serious attack on our Constitution and on our
Parliament, in the form of violation of the Acts made by it like Fiscal Responsibility and
Budget Management Act and the recommendations of the Finance Commission
regarding disclosure of borrowings, etc.

Sir, regarding allocations for my State of Andhra Pradesh, the High Court has
clearly stated that only Amravati can only be the Capital of the State. In my view, the
State Government, at present, did not choose to go on appeal to the Supreme Court
on the judgment passed by the Division Bench of Andhra Pradesh High Court but
discussed the said judgment in the State Legislative Assembly and undermined the
judiciary, particularly the Andhra Pradesh High Court, which is not warranted.

The hon. High Court categorically declared that the Andhra State Legislature
has no legislative competence to enact any law for shifting the organs of the State.
Since the Capital Amravati has been established pursuant to Article 4 of the
Constitution of India read with Sections 6 and 94 (3)(4) of the Andhra Pradesh
Reorganisation Act, 2014 which was enacted by the Parliament and it issued
mandamus directing the Government of Andhra Pradesh to develop the Amravati
Capital Region by providing all infrastructural facilities, etc. Instead of implementing
the same, the State Government made an attempt to attribute some motives to the
High Court in the name of discussion on the powers of the legislature. However, it is
high time to develop Amravati Capital. So, | urge the Central Government and the
hon. Finance Minister to ensure substantial allocations for development of the Capital
Amravati.

The earlier Telugu Desam Party Government has allotted lands to 43
institutions of the Union Government and its PSUs in the Amravati Capital region.
| appeal to the hon. Prime Minister, the Finance Minister and the concerned Ministers
to do the needful for quick launch of these institutions.

73



74

[RAJYA SABHA]

Sir, Vizag Steel Plant is of great concern to the people of Andhra Pradesh.
With regard to the disinvestment proposal and privatization of the Vizag Steel Plant,
| request the hon. Finance Minister to drop such proposal and continue it
asitis.

| would like to make a political point with regard to the cess and surcharge.
The 80™ Constitution Amendment provides for all Central taxes, except the surcharge
and cess, to be shared between the Centre and the States. That means cess and
surcharge would not be a part of the divisible pool. Till 2015-16, surcharge and cess
were just five to six per cent of the Gross Tax Revenue. Now, it has increased more
than nine per cent of the Gross Tax Revenue. So, the intention of imposing surcharge
and cess instead of imposing taxes, to avoid sharing of the tax with States, has to be
relooked into and reviewed.

Finally, | appeal the Government to do the needful and save the people of
Andhra Pradesh from the financial anarchism of the State Government and secure
their future, if necessary, by invoking Article 360 for imposing financial emergency in
the State of Andhra Pradesh. Thank you, Sir.

1t {IT THY AW (SR USYN) : A8IGd, G fh¥ F opportunity & T B, 3HS
o # o=t 1T BT eI 3fR MUt g=arg ol g1 H Appropriation Bill, 2022
31X Finance Bill, 2022 % AT H a1 & fofq W1 gaml g

X, H 3y Zb_s; AT ST Bl g1, | have heard many speakers. Many of
our colleagues, who are very learned Members, have spoken about Budget and given
their opinion olfhT 1 T ISt g8 common ST, H I8 I HHIE & 1 &8 I8l
Yi;' b budget exercise & ST objectives g 3R o backdrop UX duic I FAIT ST %\',
S9d IR H fhr 9 7K1 781 @l WRBR 7 39¢ forv fohd d)8 budget exercise @1,
IHP YT ARPBR DI B intentions B! &, [T circumstances H IoIC I IHTIT AT
2 - I AR 91d BT 81 37T [Ueel A1d |rall § SRIY 3R @i o3 Usd &1 Arali §
<RaT| 519 FY-2020 BT goTe 3T fHaT 737 47 31R ISP 918 3R AT FY-2021 BT &R
T AR FY-2022 BT &R S, 9 YT AHST H YT fh ARBR assumptions BT
TP golc g9 81 BART IRBR B Sl compassionate approach g 3R mexoiy
T |1 Sff S Ud basic principle ®INH hal IR 3-8 demonstrate a1 %\',
farar 8 f& he would not do things beyond his means and he would never punch
above his weight. What does that mean? It means fr TRPR & 9T 199 identified
revenues %\;, resources %\;, 3dI properly allocation Il flT%QI ol resources &I
appropriately allocation BRI, T SHDT FIT HHAG 87 IHBI AHAS welfare of the
State %\’, S BRI WRBR X 81 Bl SHDh -9, to safeguard the interest of the
country, 98 BRI WRBHR HR I8! &l Usd A1a drell § 79 dve 9 <9 g &
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ORI H SR B IMAT &, 79 a8 I IR economy ISl I SIS I8! 8, oifh o
@W%wawww%ﬁﬁﬁ@ﬁwwwm winners have many
fathers but a loser have none, he is an orphan. 31l ﬂ'@f Q??T RESAGI] E\rl ST 97 P
economy TRI GI1AT # ST IET & 3IR AT 9@ 32 & & India is shining. It is a bright
spot among all the emerging economies. 31 _g'ﬁ'ﬂ'[ qrgdrsl HR ol %\r, oifde
IHAT &1 91 © fb <97 § 39F IR H criticism Il I&T B

qel 3BT o, 519 UPpoet gcol Sl + dal b fUwel &l ATl & backdrop H,
DIfTS DI RIGUE § 59 oI D1 UL {1 A1 81 R, Ueh IoIC bl ULl 8] (b1 ITT1
g - ﬁé@ﬂﬁf%(’%ﬂ%’sequence%\'lEﬂﬁﬂﬂﬁﬁ?ﬁﬁﬂﬁﬂ%{'ﬁ?@ﬁ,
gfed 3D AR YdboreT UeT fhTl 519 A, 2020 & 91 1 AlBSISH o -,
dg unprecedented situation Tl We were living in times of uncertainties. 34 dh g
gore U7 fohaT 3R 31T 519 S §9IC ®l 96&d & - Atmanirbhar Package-1, 2,3, 4 and
then followed by several Budgets, dd ﬂ'sﬁ R & foh %oT, ERsl <97 9 g7 3ex iy gu
H#r) o A ot b 97 DY AR 99T 8 3R $H<\;b %I'Q SEn policy initiatives
forq, S 31T & 39 goic # fagd &, ool guie ¥ faxgd &, St eaf R dporst faw
T E, S fagd €, o T%haNT &t 91d & T &I criticism &R+ ¥ U8l $9 91d
UR T Tl od 81 W), I a1l fh¥l o el ol 3R g3 el & fob 3ot H anrexvofia
T WA & IR H U] Py, AGRR Bre=id AFRER & aN | &g, I Teld el 81
- 'A wise man is one who is able to see darkness in the light or who can see light in
the darkness.' ¥X, 3H®I A0 & fh 3R I U 1 9IsT 81 W21 7, AR g <&t
2, ST T H 3iERT faxg =T 8, a1 Sl 98 Wie, 3ERT o9 |Hhdl &, 98l
TdeTHE SMEHT B, AT T8 policy initiative <1dT 81 AT ®ad o fob IMR®T I 3o+
IRT 43971 9ic foa1, 89 &1 &) I8 & Consumption 8! §¢ 8T &, dI ANl &I UdT
qifev 3a <RIy, 3RS § o1 81 X818 39 <RIY, YArges fdhrer F qier o1 fd
T STTE U471 g SINTT1 899 T fhaT? 899 BodToTdhR] IISTHIY, welfare schemes
frepTetl, SN I e ugamT, et sexd ot g9 ST i fhar 81 &7 9ga
IR @ initiatives 1%'1'({ %, %I*_Eﬁ%[ welfare of the state, 3TH AR ® Bl Holgd B BT
BT fpar 7, ifee g7 fhsil 3R & follow T8I fmaT, R BRI TH principle 2T -
'Never punch above your weight'. 8ARI T Iafedd 8, 97 &l S Ialfedd i)
GHT © AR 3 g1 8, I dTdhd Dl multiplier effect ST ©, $fTT WEITE H2T S 7
SIhRCFIR TR BIdd fhIT 3R SR B, SRS R TR BIdd multiplier effect TR
JTAT B1 3R SWRT TR § Udh BT invest B 8, Al STTeX §, T2 Siedl § a8
TP BUIT UH YA el Y&dl gl O I8 "9l Siedl H ST 8, a6 with backward
integration and forward integration dg 9 Sl § lrltl, Wi, HId ¥R db BT
contribution ST &1 3T & Fae H Y 3} d)g I 81 317 IRYT, IS TR ST budgetary
allocation B31T &, o1 H B3l &, o719 TRE ¥ identify fhaT &, ST S WX hundred lakh
crores ¥ HUR P SHREFAR Uiolded U 3R 79 dRE A &4 I(U-3IR6 $l Ydb ©U
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T 8, SO 9=l | 31T & fob g9 BIfder 8 {6 29 SRR &l 9ga1 <, 8N
PIfereT & b &9 logistics Pl priority é, SUED manufacturing H gIRT S B & fo
ST BT TP manufacturing hub T B, STH H HTHITS 8T ITT|

R, 3T SIRT policy initiative P SRITIH T HEAT § AR DI MBS ATRY
o ARBR 7 B initiative T 81 ART 7 ggd ARI VAT RUTSH 9418 &, | think, H SAFTI
I R Eb_%ﬁﬂ, ﬂ%\TJT\’ 319 learned T 31R 319 colleagues I R do b
I |9 RUICH Bl HHI-HH! Ug o1 qRT a1 51 I UG I AXBR P B 31R 2 Bl
ST 9T 9¢ Y81 8, 99 IR H IJgTolr ¥ oFfaT 81 | think, there are many such

initiatives, small, small initiatives, which have been undertaken by the Government,

are now bearing the fruits. We have also taken various structural reforms which are
also, now, giving us the desired outcome. Look, we were talking about the GST.
Everybody was criticising about GST. Now, everybody is talking about the outcome of
GST. Now, consistently, we are getting 1.3 trillion rupees every month, after month,
after month. Why? It is because we have gone through the pain when we had to do
these structural reforms. We knew that there will be some slowdown and people will
criticize us. It is because when you undertake structural reforms, it slowdowns the
economy a little bit. It did and we are not afraid of that. It is because we know that
what we are doing and that we are doing is good for the country. It is in the interest of
the country and that is what we did. The result is for everyone to see. It is for everyone
to see that there is a GST collection of 1.3 trillion rupees per month and it is going on a
month-to-month basis. Secondly, what is important is this. We had set a target of
export of 400 billion dollars. | must compliment the Government. | must compliment
the concerned Minister for achieving this target on 20™ of March. It is not an easy
achievement because given the global situation and circumstances we are operating
currently, it is indeed a very good achievement because we had set a very stiff target
for us. Sir, 400 billion dollars is a very good outcome, and | am sure that given that
initiative which the Government is taking, given the priorities which we have set in for
our Government and for the growth of exports, we will, certainly, go much higher in

the future. WX, 3T TRIT fh ANT BART IRBR & IR H compare B & AR TAR
goC & IR H criticize B ol H I Badl g 1 H1 AN BT AT 81 31T ST U &
TIZH DI 9@ WISy I1e MY 2ol Adex H @ ofIfSIy a1 U9 Waex H 9@
SIRTY {6 BART {5 TRE 9 allocation 81 31T SRT Xel Ve Hl o%F iyl IR,
JMY SRT <RU a1 T2 | ﬁmé%m@%@lwlﬁtétrillion rupees W B
3B 8, A1 31T IR heads BT e <0 8k oy <Rav o I8 fha=m =181 It is four

times of what it was in 2014 because we are extremely sensitive and sincere about the

people of this great country. We want their welfare. We understand, that is our
priority, that is our responsibility, but we cannot ignore the interest of our country
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because we have to ensure that we should stand on our legs very firmly and that is
why it is important for us to take some tough calls, tough measures and that is what
we did. We have done and we will continue to do that. We will take reform measures
time and again because it is important not for us, it is important for our country.
Today, our country wade very differently, despite the Ukraine crisis, despite the
Ukraine war. We had faced similar kind of a situation in 2008 when we had a global
crisis, economic crisis. What had we done at that time? We had given our bank
standing order to give loan to everyone; not to evaluate. Why? Do not do proper
credit evaluation process. Do not follow that. As a result, what happened? Inflation
was in double digit. There was a debt curse. | think, everybody should read that
report.

Hon. former Finance Minister is here. | would request that he must also read that
report which has not been published by us or any of the Member of this House, but it
was published by the independent agency, Credit Suisse, and it suggests that at that
point of time, when we were distributing loans free, without doing proper due
diligence, we were not even worrying about the collateral. And as a result what
happened! Since 1947 to 2006, the loan book of our nationalized bank was
18 lakh, but suddenly it ballooned to 52 lakh. Why? What happened? We were
giving loans without doing proper due diligence. As a result, we had NPA, we
suffered. The country suffered; we suffered. As a responsible Government, we did
not make hue and cry. What we did under the leadership of the hon. Prime Minister
is, we have set it right. We have capitalized the banks. We ensured that the banks
are healthy and they are able to lend again and we have also come up with many
legislations to ensure that recovery is done, and we have recovered money. And with
this new legislation in place, we are able to recover that money. The credit growth is
now so visible. On a month-to-month basis, the credit is growing. Despite the fact
that we have Ukraine crisis, despite the fact that there is still the threat looming on our
head, some time of second wave, some time Omicron, some time people talking
about some other virus, some other infection; we have seen everything, we are seeing
everything. Yet the vaccination effort of the Government is being talked about across
the globe unlike in the country, despite what we have achieved is unachievable for
many people, for many countries. Yet, people are still criticizing. We are feeling safe,
you are feeling safe, and everybody is feeling safe because of the Government's
initiative. But what have we to do? We have to criticize the Government. Put the
Government in the dock. We are not afraid of being put in the dock, but you have to
also evaluate your own experience. What was the size of the GDP in 20147 What is
the size of the GDP now? Where were we in 20147 Where are we in terms of our
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standing in the global economy? See, the global landscape where we stand today |
We are ahead of the United Kingdom. We are very close to; we are almost on a neck
to neck with Japan. We are knocking the door of Germany. By 2030, we will see, we
will be the third largest economy and the biggest market in the world because we
have our strength and we are capitalizing our strength. This Government feels that our
strength needs to be capitalized for the welfare of the people and for the betterment of
country, not for a particular family, not for a particular community but for the society
as a whole. That is what the Budget is. That is what the Budget is meant for us.
And, people are talking about we have not done that, we are not giving subsidy. We
have not given the subsidy, give the subsidy. Sir, | would like to bring the attention of
every single Member of this House that when the Budget was presented, it is only a
Budget, and when there is a compassionate Government like us, you need to see the
Revised Estimates and then you see the final allocation, what has been made. Where
the poor needed, the marginalized section of the society needed support, it is us. We
have supported it. Didn’t we open our coffer for them? Yes, we did. Despite the
fact that there was no revenue during the lockdown, there was no economic activity,
the Government was struggling for resources, yet, what we did. We prioritized that
our people are our strength. They are our strength. We must protect them. What we
did, we provided them free ration. We provided every possible support that they
expected from the Government. And, it is so feasible today that people feel that there
is a Government of the day who will always stand by them despite whatever be the
situation because at the end of the day, it is our responsibility, and we will not shy
away from our responsibility. Under the leadership of the hon. Prime Minister, we
have demonstrated not once, time and again, and time and again, we will continue to
demonstrate that for our country, for the betterment of our people, for the welfare of
our people, we will not shy away from taking any tough decision, any tough measure,
and so it is visible from the Budget which has been presented. | heard one of the
Members was speaking about retrospective tax. Who had introduced this
retrospective tax? It is this Government which has put to bed all these speculative
approaches which the earlier Government had. It is this Government. People are
happy. There is stability. There is simplicity of our tax structure. People feel
comfortable. People feel that yes this is the place to invest. That’s why our FDI is
going up and up every time, and we are growing. FDI is growing because they feel
comfortable. They feel that there is a Government of the day, and there is an initiative
of the Government and the leadership of the State which lends lot of comfort and
confidence to global investors, and that is why global investors are putting lot of
money here and they will continue to put money. Last week, | was travelling abroad.
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Even though it is not warranted to speak here, but | am tempted to speak because
there were Parliamentarians from 200 other countries in an Assembly which | was
attending, and | was speaking there. | felt really so proud and | must compliment the
Government and the leadership of this Government that, despite Ukraine crisis,
people were talking on the one side Ukraine crisis, and on the other side, they were
saying India is in a very strong position. India is in a very commanding position. They
were always talking about the strength of India, and that has lent lot of confidence
even in me, a new Parliamentarian; who came to Parliament barely a year ago. But,
that shows that what initiative Government of India has taken in the last seven years
which actually make every citizen of this great country feel proud, confident,
comfortable and secure because the Government's initiative is such that we do not
leave anyone. We will never leave anyone. Those who need support from the
Government, we will hold their hands and empower them. And, that is what the
hon. Prime Minister has done. That is what the hon. Finance Minister has done when
she presented this Budget. Just see the numbers and | am not even talking about the
numbers, Sir, but somebody was talking about that too GDP. | feel it is better than
what we had projected, what we had presented last year. Did we not go beyond our
own expectations? Are we not growing? | mean this is just for us to see. The country
is growing. The economy is growing. The tax collection is growing. The certainty of
tax collection is so visible now. It is so evident because of the initiative which we have
taken. Yes, | can still understand, and, | have spoken many times on this and many
people have spoken on this. There are many people here who understand economy
they will understand that that when you do difficult back to back structural reforms, it
slows down and when the global economy is also compressing then, yes, your Indian
economy is not in isolation or is operating in isolation, it will also be impacted. So was
the situation before 2020. But today we are in a very robust position. The economy is
firing all cylinders. The initiative which has been undertaken by the Government is
giving fruits to the country and all the numbers which you will see will only lend you
confidence. You just see all the numbers like the E-way Bill, PMI. E-way Bill is going
on a month to month basis; PMI again it is in expansionary mode. It is consistently
beyond 50 and it is not only beyond 50, it is 53-54, both on services side as well as
manufacturing. Again, the Government's intention is that we want to make India as a
hub for manufacturing and that is what the initiative that they have taken that those
who have China plus one policy will definitely engage India and put their money and
they will have set-up here in India as well and export from here. A lot of initiatives the
Government has taken, some have been announced and some will be announced,
but the trajectory is absolutely clear. The decision process should be seen in
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continuity and not in isolation. This is not a process of extrapolation of one number
every year, the way people speak here. | feel that they are expecting that the
Government should extrapolate the number which has been presented earlier. That is
not the approach. That should not be the approach because the Government has the
responsibility. The Government has responsibility not just to one section of the society
or one particular segment. The Government has the responsibility for the entirety.
| mean sometimes they have to give here, prioritize here, next time they have to
prioritize here. So, it cannot be extrapolated. When the Garib Kalyan Yojana has to
be introduced, you have to have higher allocation for subsidies and it is evident from
the number when they will withdraw, it will come up. But again they have extended it
yesterday, then, of course, the allocation will be more than what has been presented
in the Budget. It is so simple for everyone to understand before criticizing the
Government. The intent is very important for us to understand. Sir, the intent, it is so
evident that anybody who will evaluate or analyse the budgetary approach of our
Government, they will see. The hon. former Finance Minister is sitting and when last
time he was speaking about the Budget, he criticized about unemployment. | must tell
him that the number that he picked up was a weekly number and not the monthly
number and | would request him what you had presented and what it was. These
were two different numbers. It is very important for all of us to understand what
number is being presented, whether the House is being misled or whether the number
is not actually being presented the way it should have been presented because if you
take a particular number, slice it the way you want to slice. Of course, it will give a
different perspective and different colour. But if you follow the methodology which
everyone is following, then you will get the desired result which everybody will get.
| mean it will be in uniformity even for you to evaluate. | think the day it was presented
and | can always request them to go back and see CMIE number on a month and
month basis and we have gone much better than prior to pre-COVID period and
where consumption level has gone up, unemployment rate has come off, the savings
rate has gone up. The demand is going up, the salaries are going up. Every number
is giving a lot of confidence. Power demand has gone up.

5.00 PM

Fuel demand has come up. The economy is firing on cylinders. What do you
expect from the Budget? The Budget is to ensure the policy initiatives of the
Government at that period of time; whatever it does should propel the economy and
safeguard the interests of the people. That is what is happening. The economy is



[28 March, 2022]

firing on all cylinders. The people are happy. We are winning election after election.
Why? Because the common people on the street feel comfortable. They feel that
there is a leadership of the Government which will empower them, hold them in hand
and empower them. So, they feel much more comfortable. | request you, Sir, that on
all the macro-economic parameters, you evaluate our performance. You will get to
know how our Government is faring, how our Government is performing. Of course,
there are people who would say, ‘You keep spending the money!” The basic
principle--never spend beyond your means because that would keep you in good
stead--which the hon. Prime Minister followed, | would say, is the wisest decision he
has taken. Yet, the road for fiscal consolidation is being actively followed by the
hon. Finance Minister. It is so evident that the fiscal deficit has come down; the road
map is very clear. It is a very transparent approach unlike the previous regime, which
was so opaque that everything could not have been taken into fiscal deficit
calculation. But, today, | can say with conviction and show you that there is no
opaqueness and there is clarity; everything is loud and clear as to what comes into
fiscal deficit number and that fiscal deficit is known to everyone. For the fiscal
consolidation, the road map is so evident for everyone to see. | must compliment the
hon. Finance Minister for being so clear, so transparent that she lends confidence and
comfort to every global investor. That is why the portfolio investment is growing, FDI is
growing, GDP is growing, export is growing and credit growth is growing. Yes, one
cylinder is not yet fired to its potential and that is the private investment. The
Government has taken an initiative; the burden is on the shoulder of the Government.
It will make all the commitment which is needed to ensure that the economy is
booming. So, Rs. 7.5 trillion has been committed, an all time high, highest in eighteen
years in terms of percentage to GDP.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude now. Your
party has four more speakers.

SHRI SYED ZAFAR ISLAM: Sir, 2.9 per cent of the GDP has been allocated in the
Budget. It is huge, highest in eighteen years. Why? Because the Government feels
that if we start spending money, it would not only support the economy, but also give
confidence to private investors. They will also start investing together with us. It is
slowly visible because the credit growth number also suggests that private investment
is coming back slowly.

My last point is, the ratio of tax collection to GDP; it is 10.9 per cent as against
our budgeted number of financial year 2020-21, which was 9.9 per cent. That only
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shows the meticulous exercise which is being done by the Finance Minister, under the
leadership of the hon. Prime Minister. It is for everyone to see. Today, not only
| strengthen the hands of the hon. Prime Minister by supporting this, but also all our
colleagues would support. | also take this opportunity to compliment the
hon. Finance Minister for presenting a wonderful Budget. Thank you very much, Sir.

SHRI P. CHIDAMBARAM (I\/Iaharashtra): Mr. Vice-Chairman, Sir, thank you very
much for calling me to speak on behalf of the Congress Party. | am happy that the
Appropriation Bill and the Finance Bill are taken together. | believe that it gives us a
fairly wide canvas to speak on the economic and financial situation of the country.

On the Finance Bill, | have a few points and | will be very brief on each point
knowing that | have very few minutes left. The Income Tax Act has 298 Sections, if
you do not count Sections with suffixes like A, B, AA, BB etc., and it has
14 Schedules. The Finance Bill has 125 Clauses, of which 84 pertain to Amendments
to the Income Tax Act and the hon. Minister has moved 39 Amendments to the
125 Clauses in the Amendment Bill. Now, honestly, every Member has to search his
heart and say whether anyone understands these things. | did not. | spent a lot of time
trying to understand, and | can't say | understand it. This is a legacy issue. | concede
that. This has been going on year after year after year, but this must stop. This
Government claims that it will dump all old legacies. This is one legacy this
Government must dump immediately and | think, the entire Income Tax Act must be
replaced by a Direct Taxes Code.

When we were in Government, | had helped draft a Direct Taxes Code when
hon. Shri Pranab Mukherjee tried to improve it. When | returned to the Finance
Ministry, | tried to improve it. There are three versions of the Direct Taxes Code.
Many of the provisions will be outdated. So, get rid of all of them, but please bring a
Direct Taxes Code immediately. No one benefits from this Income Tax Act except the
chartered accountants and the lawyers. | come to specific points. Firstly, what are
you doing about charities? Now, the most famous clause in the Income Tax Act is
Section 10 (23C). In the printed book, it occupies eight pages. The Finance Bill has
Amendments which run into nine pages. So an eight-page clause is being amended
by a nine-page Bill and Sub-Section 23C alone occupies nine pages. That is exempt
income, including charities and then we have Sections 11 and 12 under which income
from charities are exempted. They are subject to conditions in Section 12A, 12AB and
Section 13. The hon. Finance Minister once again amended Section 12A and there is
another section called 115 TD which was about accreted income. Now, a day will
come when charity or a religious institution which is a charity, or, an institution,
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a trust, which is a charity, will say, 'let us get out of the clutches of the Income Tax
Act. If we have an income, let us pay the tax at ten per cent or twenty per cent or
thirty per cent whichever is the applicable rate. Let us get out of the Income Tax Act.'
Most charities today, most trusts today are crippled by these provisions and the
repeated amendments year after year after year. Please clean up these provisions. If
you believe that charities and trusts have a place in this country, let them function with
a reasonable degree of independence and light regulation. This is no way to
encourage charities and trusts. If | were to start a charity or a trust, | will say, ‘I will
pay my tax. Just leave me out of the Income Tax Act.” And, this whole concept of
accreted income is very regressive. If the exemption is cancelled, under 12A or 12AA,
the entire income which has been exempt for the past several years is, now, deemed
as accreted income and on that accreted income you will have to pay tax! | think,
these are gross provisions. These are burdensome provisions. This is not the way to
encourage large charities and large trusts. Yes; if there are mis-conducting charities
and trusts, take action. But, don’t stifle. Don’t throttle the throat of charities and
trusts by these provisions.

The next provision is the novel concept called ‘faceless assessment.” Sir,
earlier, there was an Assessing Officer. He knew the Assessee’s history. He has the
entire records with him. The Assessee may have been an Assessee for the last
30 years or 40 years or 50 years. He knows his history and then he will deal with
assessment. There are enough provisions to ensure that no income escapes
assessment. Today, you have introduced a faceless assessment! We don’t know
who the Assessing Officer is. We don’t know where he is. We don’t know whether
he has all the past records of the last 20 or 30 years. We don’t know what assistance
he gets. How is this an improvement? Of course, some people will argue a faceless
assessment is a great improvement. According to me, this is a regressive provision.
Numerous people have complained to me that this faceless assessment has put them
through enormous hardship, because we even don’t know who is hearing the matter,
who is deciding the matter and what records he has. The amusing part is, the
National Faceless Assessment Centre has three units. There is an Assessment Unit.
There is a Technical Unit. And, there is a Verification Unit. | ask the hon. Members, if
you have time and inclination, go through these provisions. By the time an
assessment is completed, if there are queries, submissions, clarifications, etc., it will
go from unit to unit to unit — from Faceless Centre to the Assessment Unit, back to
Faceless Centre; to the Technical Unit, back to the Faceless Centre; to the
Verification Unit, back to the Faceless Centre; and, back to the Faceless Assessing
Officer. This is completely regressive. | am sure, sooner than later, the hon. Finance
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Minister will recognize that this is not a progressive step, this is not a liberal step and
this is causing huge hardship to Assessees.

The next provision | wanted to draw the hon. Finance Minister’s attention is
Section 149(1)(b). This is about the time for reopening assessments. Earlier, the
time limit was four years. But, the Assessing Officer had six years under certain
circumstances. Now, last year, the Finance Bill reduced the second part to three
years. You have to open it within three years, but you can open it beyond three years
under certain circumstances. It was a great relief to a lot of people, because past
assessments will not be reopened beyond three years. But, this year, somebody in
the CBDT decided that we should tighten this. | don’t know if it escaped the scrutiny
of all the Board Members of the CBDT. Today, you have said that it will be opened
beyond three years and reopened up to ten years! If the income that has escaped
assessment, is it in the form of an asset or is it in the form of expenditure related to an
occasion or is it relatable to an entry in the Books? Now, | spent about ten minutes
trying to think of what else can they have. If income has escaped the assessment, it
should be either an asset or it should be expenditure which has been incurred, you
had an escaped income and you spent it, or it relates to an entry. What else can it
there be?

Sir, virtually, in every case, you will reopen it beyond three years up to ten
years if the Assessing Officer or now the National Faceless Assessment Centre,
decides in his case to reopen it beyond three years. This Amendment is regressive.
This defeats the purpose for which you reduced the time limit to three years. Please
reconsider this Amendment. This Amendment is going to cause huge hardship and a
huge amount of litigation. Finally, Sir, what shape the Finance Act, as amended and
as amended by the Lok Sabha, will take, nobody can visualise it until our Universal
Publishers publishes the book; nobody can understand what it is. So, we are all
waiting for the Income Tax Act, as amended, and as amended last year, and as
amended this year, to be published so that we can make sense. Believe me, | speak
as a lawyer and | also know several Chartered Accountants. They have asked me to
say this in the House: "You cannot today apply the Income Tax Act, as amended this
year; you will have to have all the books of every year because there are sunset
clauses, there are prospective clauses and there are retrospective clauses; for some
assessment years, last year's amendments will apply; for some assessment years,
two-year-ago amendments will apply; for some assessment years, the prospective
amendments will apply.’ It has become a complete minefield. Nobody escapes in
this minefield. All you find is a lot of people crippled when they walk through this
minefield. | appeal on behalf of the House and on behalf of all the taxpayers'
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community -- let's assume this a legacy issue -- please, replace this with a clear,
clean and simple Direct Taxes Code. | must compliment the Finance Minister for
introducing 139(8A) which is called 'Updated Assessment' within a period of two
years. Although it is severely restricted, you can update your assessment only if you
offer to pay more tax. If you are asking for reduction of tax, you can't update your
assessment; if you are asking for refund, you can't update your assessment. Who
have told you this? There was a simpler way. Why do you have to touch your nose
by taking your hand round your neck? You can touch it straight. All that they have to
do is, say, put the number of times you can file a revised assessment, which is now
any number of times, limited to, say, two times and give a time limit of, say,
12 months or 18 months. Any assessee can file a revised assessment only for
maximum two times and within a period of 12 months or 18 months. That is a much
simpler provision. One the one hand, you have a revised assessment provision in
which you can offer to pay more tax, claim more refund or reduce your tax. On the
other hand, you have an updated assessment provision under which you can only
offer more tax. The proof of the pudding is in the eating. Let us see how many
people file an updated assessment and offer more tax. | think the simpler approach is
to allow a revised assessment for a limited number of times for a limited period. | am
done with the Finance Act. You can speak on as many sections; you can take as
many hours to speak. But | don't intend to speak on that. We will see how it
operates in Assessment Year 2022-23 and what kinds of amendments will be brought
next year to correct, what you found, the anomalies in this year's amendment and
next year's assessment.

Now, | want to go to the Appropriation Bill. The hon. Member, who spoke
before me, said that our direct tax revenues have increased. These are the numbers
| have. | have taken them from 'The Budget at a Glance'. In 2013-14, after about
three-four years, | think it is about 2009-10, for the first time, direct taxes revenue, as
a proportion of GDP, exceeded the indirect tax revenue. And, in 2013-14, when the
previous Government demitted Office and the new Government took over, the
numbers were: 5.6 per cent of GDP was direct tax and 4.4 per cent of GDP was
indirect tax. This is progressive taxation - direct tax, as a proportion, increases and
indirect tax, as a proportion of GDP, decreases. This is the right direction. Now, this
direction continued till 2016-1/7. In 2016-17, sadly, indirect tax, as a proportion of
GDP, crossed direct tax, as a proportion of GDP. And, | had cautioned even then
that this is a bad trend; reverse this. Indirect taxes, as a proportion of GDP, should
not cross direct taxes, as a proportion of GDP. Actually, direct taxes must increase.
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Now, in this year, 2021-22, according to our 'Budget at a Glance', both have
become equal - 5.4 per cent and 5.4 per cent. Next year, the Finance Minister
expects that direct taxes will go up from 5.4 to 5.5 per cent and indirect taxes, as a
proportion of GDP, will come down from 5.4 to 5.2 per cent, which means, we are
reversing the bad trend that has been set in the last five or six years. It is good and
| hope that Government achieves this. But, mark this, total of indirect taxes and direct
taxes touched 11.2 per cent in 2017-18. This year, it is 10.8 per cent, and next year,
it will come down to 10.7 per cent. If your total tax, as a proportion of GDP, falls by as
much as 0.4 per cent or 0.5 per cent, there is something seriously wrong with your tax
policies and tax administration. Taxes, as a proportion of GDP, are low in India when
compared to other developed countries and other emerging economies. We should
increase our taxes as a proportion of GDP. But, unfortunately, the trend is not very
encouraging. | want to utter a word of caution again that if your taxes, as a proportion
of GDP, does not grow, and if your direct tax, as a proportion of GDP, does not
grow, it means that people are accumulating income and wealth and not paying
enough taxes, whereas the large mass of people, who pay indirect taxes, are bearing
the bulk of the burden. The burden must be shared equitably. People must pay
taxes, but the rich must pay more; the people who accumulate wealth must pay
more. Last time, when | spoke on the Budget, | did point out how the wealth of the
top one per cent has increased astronomically by Rs. 30 lakh crore in one year. So,
this is a bad trend. This is not a good trend and nothing to be proud about.

Now, | have another question. According to the 'Budget at a Glance', in the
year 2021-22, at current prices, the GDP will be Rs.232 lakh crore. In 2022-23, it will
be Rs.258 lakh crore, and the 'Budget at a Glance' correctly calculates 'nominal
growth' (underline this) at 11.2 per cent. Now, | want to ask the hon. Finance
Minister that after making this estimate of 11.2 per cent growth, which was made on
the 1% of February, 2022, whether you had an opportunity to review it. There is now
the Ukraine war. Supply chains have been choked. The shipping rates have gone up
astronomically. There is a chip shortage. There is a shortage of containers. There is
a shortage of credit. World trade will be affected. In fact, the IMF has estimated that
the GDP of every country will be down by 0.5 per cent to 2 per cent. Now, given all
these developments in the last eight weeks, are you still confident that 'nominal GDP'
will indeed grow by 11.2 per cent? | don't wish ill. | wish it grows by 11.2 per cent,
but | have serious reservations whether in the changed circumstances, in the year
beginning on 1% of April, it will actually grow at 11.2 per cent. Now, assuming it grows
at 11.2 per cent, is the Government still persisting with its projection that real GDP
growth will be 9.5 per cent, as was said originally; or, 9 per cent, as was revised
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subsequently; or, 8 per cent, as the Chief Economic Advisor has said? Take any of
these numbers. Will the real GDP growth next year be 9.5 per cent or 9 per cent or
8 per cent? | think, any of these three numbers is no longer credible, and, | will tell
you why it is no longer credible.

Let us first take the smallest of the three numbers, that is, 8 per cent. If real
GDP is 8 per cent and nominal GDP is 11.2 per cent, implied deflator, which is equal
to the inflation, will be 3.2 per cent. Does anyone believe in the changed
circumstances that in 2022-23, inflation in India will be only 3.2 per cent? If it is 9 per
cent, implied inflation is only 2.2 per cent. If it is 9.5 per cent, implied inflation is only
1.7 per cent. That will be heaven. We are not yet in that heaven. | seriously doubt
the estimate that India's real GDP will grow at 9 per cent or 8 per cent, and,
| will tell you why.

In February, the WPl was 13.1 per cent; the CPl was 6.1 per cent; food inflation
was 5.9 per cent; manufacturing inflation was 9.8 per cent; and, fuel and light inflation
- - before these five days of increase in petrol and diesel prices -- was already 8.7 per
cent. If food inflation, manufacturing inflation, fuel and light inflation are all close to
6 per cent and above, if CPl is over 6 per cent and if WPI is over 13 per cent, how do
you say with a straight face that next year, inflation will be about 2 to 3 per cent.
These numbers are no longer credible and | would urge the hon. Finance Minister to
look into this. It is not her fault that there is a war in Ukraine but the Finance Minister
must reassess it. You must be resilient; you must be nimble and reassess these
growth projection figures, and, please tell the Parliament, not today, maybe later, as
to what are the more realistic numbers of nominal growth and real growth.

Let me come to the final point. | heard the hon. Finance Minister emphasizing
once again in the Lok Sabha that this Government believes that Government's capital
expenditure will be main driver of growth. | wish them well but let us look at the
numbers. The numbers are not inspiring. The rhetoric is inspiring but the numbers are
not inspiring. Let me tell you the numbers. In 2021-22, the Central Government's
capital expenditure in the BE was Rs. 5,564,236 crore and in the Revised Estimates, it
was shown as Rs. 6,02,711 crore but actually that is not correct number because
there is a small foot note. The foot note says, 'Rs. 51,971 crore was repayment of
debt for Air India" . That is not capital expenditure. By no method of accounting is the
repayment of debt a capital expenditure. You deduct that amount of Rs. 51,971 crore.
The Revised Estimate of capital expenditure is, therefore, Rs. 5,50,840 crore. The BE
was Rs. 5,54,000; the RE was Rs. 5,50,000 crore. So, actually, in the year that is
coming to an end on 31 of March, you spent Rs. 4,000 crore less than what you had
estimated. This was a difficult year and there are many reasons why Government's
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capital expenditure never achieves the target that the Finance Minister or the Prime
Minister or the Cabinet decide. There are so many bottlenecks in Government
expenditure, so many levels of decision making, so much paper work and so much
hesitancy in clearing the projects. Be that as it may, for the next year the hon. Finance
Minister projected a capital expenditure of Rs.7,50,246 crore. We were all very
impressed when she read out that number. And she claimed that, point to point, it is
an increase of 35 per cent. Of course, that proportion is wrong. Whether we apply it
to the B.E. of this year or the R.E. of this year, that proportion is wrong. But | won't
get into the arithmetic. This, Rs.7,50,246 crore, is not a correct number. | raised this
question when | spoke last and | expect an answer. Let me re-phrase it. Have you
included in Rs.7,50,246 crore the one lakh crore rupees that you will allow the States
to borrow additionally for their capital expenditure? That is what the Budget Speech
says. | think you have included. But to be fair and polite, | will not say you have
included. | will turn it around and ask this. Have you included one lakh crore rupees in
the Rs.7,50,246 crore? If you have included this one lakh crore rupees, then this will
be counted as capital expenditure by the States if they borrow this one lakh crore
rupees and show it in their Budgets. How can it be the capital expenditure of the
States as well as the capital expenditure of the Centre? So, if you have included this
one lakh crore rupees in Rs.7,50,246 crore, my respectful submission is that the real
number is Rs.6,50,246 crore. Over the current year's revised true estimates of
Rs.5,50,840 crore, it is an increase of exactly one lakh crore rupees. It will be an
additional capital expenditure of one lakh crore rupees next year. What is it like ? It will
be a mosquito bite. Your GDP is Rs.258 lakh crore in which one lakh crore rupees
additional capital expenditure, if it materializes, will make no difference. | am not
saying you should not spend the one lakh crore rupees. Please spend this additional
one lakh crore rupees. But this cannot be the driver of growth. The driver of growth
can only be if private investment is the main driver. Household savings, people's
savings channelized into private investment can only be the true driver of economic
growth. Government capital expenditure can supplement private capital expenditure,
but unless private capital expenditure is stimulated, triggered, boosted, this will not
make a difference. In fact, in the GDP, your Government capital expenditure is barely
2.52 per cent and 2.52 per cent won't make a difference. We need a much larger
investment that can only come from private investment. And private investment can
only come if there are private savings, household savings channelized into
investment.

Finally, | want to ask the Government. Have you lost faith in private investors?
Or have private investors lost faith in investment in India? They are investing abroad.
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So, somehow there is a lack of faith. Either private investors have lost faith in investing
in India or the Government has lost faith in private investors that they will invest in
India. Please go into it. This will not give you the kind of growth we need. We need
high growth. | am cautioning the Government once again respectfully. You will not
get 8 per cent. You will not get 9 per cent. You will not get 9.5 per cent. The world is
going through a churning. The IMF has lowered everybody's growth rate by 0.5 to
2.5. | think we must settle for a lower growth. But we must achieve that lower
growth. That lower growth can only be achieved if you encourage private savings,
household savings and find ways to channelize that into private investment. | am
afraid the year ahead is a difficult year. | wish the Government well. | wish the
hon. Finance Minister well. But it is a difficult year. And it is better be forewarned that
it will be a difficult year. It requires sound tax policies, sound financial management
and sound economic management. | wish the Government well. Thank you, Sir.

1. TS $AR 3 ([N8R) : STGHTEdE F8Ied, T8 U 3fgd AR GagRd ol BIdl
2, o9 39 Yaqd fa<y @31 SR e fo @ & &= 4, &1 ured & o | o
S|, (aET™).... 19 H Yayd Jer §31 Sl 91 8, olfd T dlegd fa<ii /rTell 4 2

H8ISY, macro economics U Ugel ¥l dgd P& dhel ST bl 2, green shoots
R Al S &A1 S Srfdrepier Rure™d o €, § =msd g & # U 31es! baseline & A1
39 RUICH B $© =Sl Bl AT AT I AT [T HAT ST & A 9 ATUT B
121 ¥ 3 3Tel 9 ¥} awh <19 89 Finance 3R Appropriation Bills U= dTd % g &,
a9 Y8 9 (b sl IR & Gadid IR 39 IR & Gabid H fba-l Bo
31T, Teh JATAT AT TS ATAT?

Sir, | know that modern States are organized around three flags these days --

capitalism, globalization and neo-liberalism. Sir, they have a scant regard for issues
like human rights, social sector spending and for all kinds of things which affect the
lives and times of common people. | know this reality irrespective of which political
party is in power in the last 30 years. But, what we have on the line? Sir, through
you, could | request that the House be in order? Today is 28" March. | was not here
in the morning. | was travelling from Bagdogra airport to Delhi. What | saw in and
around my Kishanganj area, Araria and Purnia, | would come to that a little later. But
any kind of policy intervention would be meaningless if it does not change the life of

ordinary people. ﬁ@ﬂ?ﬂﬁ?ﬂ?ﬂﬂﬁﬂ%l{fﬁm, WﬁﬂTﬁlﬁEﬁWWWé,
DIl & 3ATh BT 910 B I8T gl H b a1 BT T8l g [d IR Bl BRI AR TR
XY HRAT BT 3T HHorel Bt fIhT s g918 v

AR, MSME &1 Ush SFURTI scheme &, I8 ¥HIH dgd 36! &, olfd 3R AT
D] STHIF TR IA¥d X, Al STHIF &l WRIE W b g1dh! sl & ST | g1
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T3! faaehd 81 ¥R, 31gd SR &, b1y SR B, AfIeaq=g SR 91 81 74} 1o &
IR % A3 &8 T2 3, 49 gl Wi dal & mars =4 S gfran § e dreh 2
Ty, <ifh T I8 AfATTIT 3R Theu=1T 3fIU & ifh B hunger index TR 9t
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TE1 2, A1 ¥ IR &R g ?

Y, Oxfam Pl inequality report Pedl & fb gaR) feahd a2 8 f sAR I8T &
ST economic outcomes %, I G A9 Al %\;, Uh ar sﬁ'ﬂﬂ Bl tax regime, g¥iXT,
declining emphasis on social sector and third is push towards increasing privatization.
3T AR aﬁ{i i = Vizag Steel Plant ® 91 BIH Ya Vizag Steel Plant G PP
3mar g1 T AN PSUs &, $7© Public Sector Undertaking 1 8T -AT? Public
Sector Undertakings @1 $8 T&fgd oftl S¥& 1o $o dfiagan offl g9 3 e
RITIG IR & - Give a bad name to a dog and then kill him, Wﬁﬁ’ﬂﬂﬂ%&’l ST
foh R B =1 7 ®aT fh PSUs W <91 1 T W19 d¥8 $ SHIIG i, S 3 1sde
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T8l T g, 31U faRIId 3 g8 IS of ol &, AT 4l neo-liberalism flag ®1 IoT
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TFF@ fo %’ﬁ Yz HT ﬁ?‘éﬂ, E“ﬁ YT FRT public sector assets Hﬁ, units I g9 HY
g fear| sa@T aRomH w1 8?2

HEIGY, TSI B Article 15(4) &1 aTd B B, Article 16(4) @ d1d B 2, that
is, reservation in public employment. MY I8 source B WH B &1 %\’, Y ®al
Ta] BN? R, YT Il fh 2020 | 2021 & &9 H -- Billionaire ®1 fewal # sR&Ufd
el 897
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prosperity dT trickle down SRERE %, poverty DI trickle down HEGE] Prosperity
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AT ST TBRIE 40 ¥ 45 U= bottom & [FGAT &, 98 I aRTER &l HURT 3R
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=4l 817 Y8 gole [hdHT RISHIR ol BT, Ig goic WURT & dealR H intervene
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XA T T&] HAM? AT BT Th democratic distribution BT, ST IR ST BRI AT
eI HRAM?

R, 2021 7 F.A.O. &1 Td RUIE a1rs, S ded 8 o 8N J&8T 200 fAferas <im
PUINT 81 89 AN UV & il TR Zero Hour H 9T BRI &, DHI-BHHI Friday Bl
A1 9719 PR 81 AR, g a1 SAM & 571 qe 81 UV, YHRl, 89 S Aah
Hadic H do g, fhe Wi argare! 81 81 2, dIferdl 991 I8! 8! W), g1 18 o7 {6
UahSt TSI ST 9 Tab Age of Anger TS Y& ol &, STEH d Bakunin & U& 73
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ST BIT 21 89 3R 3T IRl & I B BT I WM &1 ....(FAIH)... IR, H T
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W, Y TS A old pension scheme Pl 910 B g1 H STI'*SI_S’WUH, JMMT AFRI
Y 319 constituency I T19 7T B fh BHRY old pension scheme & IR H 91 DI
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31T § FHeIaT § o agd faapd sl
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N W ggdl 1 B8 GBI ¢l TR, special status B ABR ST AP AT AHD &, I
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TR, A BICI-BICT Aivl 21 il § TRy 7 §, S9® (ol dIs =i 81 2
J AT eRAT-USE B & AR 919 981 I 81 Al g1 9, H Thomas Piketty &1
FAIC BT dladl %’I Thomas Piketty 'Capital in the Twenty-First Century ' § ®8d &,
and | quote him, "When the return on investments--1 wish to re-emphasize-- is

higher than the rate of economic growth of the country, more wealth gets
accumulated in the hands of a few who owns the means of production.' 9%, 89 T
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THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Now, the next speaker is
Shri Birendra Prasad Baishya.

SHRI BIRENDRA PRASAD BAISHYA (ASSAM): Mr. Vice-Chairman, Sir, | rise here to
support the Appropriation Bill and the Finance Bill. | must compliment the hon. Prime
Minister and the hon. Finance Minister that, in this critical time, they presented a
growth-oriented Budget which has given to forecast the economic growth of the
country, the infrastructure development of the country and procurement in different
sectors through the domestic production. It is an agriculture-friendly Budget. The
Budget is also friendly for the farmers. Everything, she tried to focus in her Budget in
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this critical time. Due to the continuous effort of the Government, under the leadership
of the Prime Minister, the economic condition of our country, today, is sound. Our
economic growth has increased. Right now, | heard the explanation given by the
former hon. Finance Minister, Chidambaramji. He has some doubt about the poor
growth of the Government projections. Sir, another three months left, and | believe
and assert that the target given by the Government for the economic growth of the
country will be covered in these three months. For the next financial year, Government
has given an ambitious plan, an ambitious move for the economic growth of the
country. And | am quite sure, under the leadership of the hon. Prime Minister, under
the guidance of the hon. Prime Minister, the hon. Finance Minister is doing a good job
and we have achieved the target provided in the Budget. Hon. former Finance
Minister Chidambaramji, while making his speech, spoke about oil inflation. Sir, it is
known to everyone. Yes, oil prices have increased. Yes, in the last five days, the oll
prices have increased. This is not in our hands. This is not in the hands of the
Government of India. Due to the Ukraine crisis, due to the international market, due to
the increase in crude oil prices day by day, we are suffering. So we cannot blame this
Government. But | am thankful to this Government, this Government has decided
wonderful steps to import crude oil and gas in subsidized rates from Russia. | am
sure, if this crude oil and gas are imported, then definitely, inflation will come down.
So with due respect to the former Finance Minister, Chidrambaramyi, | would like to
say that we cannot blame this Government for crude inflation. This crude inflation is
only due to the war in Ukraine. There is no doubt about it that our foreign exchange
deposit in the country has increased today.

Sir, in her Budget, the hon. Finance Minister has given importance to the
capital expenditure. There is 30 per cent hike in the capital expenditure. If this target
is fulfilled, definitely, it will be wonderful for the economic growth of the country.
When capital expenditure is increased, new ports will come, new airports will come,
new roads will come. So lot of infrastructure and more and more employment
generation will come up which will be helpful to resolve to some extent the
unemployment issue of the country. Sir, unemployment, no doubt, is a big problem
of the country. It is not today's problem. For the last several years, we have been
facing this problem. The Government has decided to create 60 lakh new jobs within a
year. If this is coming about, no doubt, it will be helpful for the unemployed youth of
the country. 'Atmanirbhar Bharat', today, is not a slogan. This is not only a slogan.
Actually, it is implemented in our country, today.

| am coming to the defence sector. Every year, we are importing arms and
ammunition from the international market, from the foreign countries and a huge
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amount from our Budget is going towards that. But, there is no issue, because for
the sovereignty of the country, it is the utmost that we have to do. To protect our
country from our enemy countries like Pakistan and China and others, definitely, we
have to strengthen our defence. So we have to procure our arms and ammunitions
from the foreign countries. But now, this Government has decided procurement of
defence equipment from the domestic production. The 68 per cent of the defence
capital procurement Budget has been allotted towards the local procurement. It is in
the line with the 'vocal for local' push and it will certainly boost the domestic defence
industry. So, | have very rightly said, ‘Atmanirbharsheel Bharat'. This is not only a
slogan, but it has been properly implemented in our country today. In the defence
sector, to encourage our domestic production, the Government has decided that
more than 60 per cent procurement will be through the local production. Already, two
Defence Industrial Corridors are working in our country. One is in Uttar Pradesh and
another is in Tamil Nadu. Hon. Finance Minister, you took a very ambitious move,
ambitious plan to encourage domestic industry in the Defence. | request you, if
necessary, try to have more local Defence Industrial Corridors in other parts of the
country to meet the requirements. This Budget has given importance to the farmers.
In this Budget, we have decided to procure more rice from the farmers. | wish to say
one more thing here, Sir, India is a welfare country. It is the duty of our Government to
provide all help to the people of the country. Health is the priority sector in our
country. As a Welfare State, we have to give proper healthcare to our people. | must
compliment, | must salute this Government, India is the one country of the world
which has vaccinated highest number of people of our country. On many occasions,
we always compared India with the other developed countries. But, in the vaccine,
India achieved a new record and we crossed all the developed countries of the world.
India is the only country which has vaccinated maximum number of people. Due to
this reason, in the last wave of Omicron, India suffered less. This credit goes to hon.
Prime Minister; under his leadership, this Government is doing wonderful work. If you
don’t like, don’t compliment. But you don’t criticize. At least, you should recognize
what this Government has done to tackle the Covid situation in the country.

Sir, every people speaks about North-Eastern Region. Every people says that
our heart is the North-Eastern Region. But...

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Mr. Baishya, we are going
to adjourn at six o' clock. So, will you continue your speech tomorrow or are you
going to conclude now ?
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SHRI BIRENDRA PRASAD BAISHYA: | will conclude in two, three minutes, if you
allow me.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): You can continue
tomorrow also?

SHRI BIRENDRA PRASAD BAISHYA: Tomorrow, | will not be here. So.,...
THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Please conclude then.

SHRI BIRENDRA PRASAD BAISHYA: | will take just two more minutes. Sir, when the
time comes for allocating the money for North-Eastern Region, we forget
North-Eastern Region. But, when you are speaking, you always speak about it.
But, this Government, under the leadership of hon. Prime Minister, Narendra Modiyi,
has given a new direction, a new importance to the North-Eastern Region.
Rs.1,600 crore is the initial Budget allocation made for the development of
North-Eastern Region. This is the initial. Through this, hon. Prime Minister has
tried to develop some North-Eastern States. | think, we must compliment
this Government.

6.00 PM

Hon. Madam, already our Railway Budget is tied up with your Budget,
although there are several discussions on the Railways Budget, but | must
compliment this Government again that all the States of the North Eastern Region
today have railway connectivity.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Thank you.

SHRI BIRENDRA PRASAD BAISHYA: Now | request about one thing, Sir, in the
interest of the economic development of the country. | would like to request, through
you, Sir, try to put up one railway coach factory in Assam because all the North
Eastern Region States have now railway connectivity. There is a lot of demand for
coaches in all the North Eastern States. So, through you, Mr. Vice-Chairman, Sir,
| would like to request the Government to establish one railways coach factory in the
North Eastern Region, which will be helpful for the economic development of the
country. With this, again, | compliment this Government in this critical time for giving
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us a strong Budget, a good Budget, growth-oriented Budget, farmers-helpful
Budget, economic growth Budget, infrastructural development Budget and capital
expenditure Budget. | hope, if this speed is continued, definitely, we will achieve our
target of 11 per cent next time. Thank you.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Discussion remains
inconclusive and we will continue it tomorrow again. Now | will take up Special
Mentions.

SPECIAL MENTIONS

Need to open Central Tribal University in Bastar division of Chhattisgarh
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Need for uniform Renewable Energy purchase obligation throughout the country

DR. PRASHANTA NANDA (Odisha): Sir, the MNRE has prescribed percentage
shares for different types of renewal energies, that is, solar, hydro, and non-solar in
the Power Purchase Portfolio of the States/ Discoms.



